
D I RI,l CTORA'I' E G I,INIDI{AL O F FO REI G N TRADI.I
(DI',S-II SE,CTION)

RA'I'IF'IT]D MINU'I'ES OI.''TIIE NORMS COMMI'I''TEE-II MEETING

N().12l81 pA'r'up 05.09.2017 ACTUALLY HELD ON 19.09.2017

Plcasc Notc

lior inlbrmation of cxportcrs, Norms Committec-ll handles all cases pcrtaining to
fixation/ratification of norms lor Irxport Products falling under I'|C(HS) Chapter 72 to
76.78 to 80. 85. Communications in rcspcct of cases/pcrtaining to NC-ll may be scnt
to cmail addrcss: nc2.clgtiili:nic.in
In ccrtain cascs the dccision of thc Norms Committce relcrs to the Recommcndations/
Obscrvations/ I)eficiencies rcceived lrom the concerned l'cchnical Authority.
Whercver applicablc. a scanncd copy of such document has been placcd at thc cnd of
thc Minules. in running scrial orders. 'l'hc concerned firrn/company may go through
thc samc and rcspond accordingly.
Similarly. a scanned copy of thc blank Standard Deficiency l;ormat, which may find a
rcfcrcncc in NC decisions, has also bccn attached in t'he cnd. 1'his may also bc
rcfcrrcd to by thc conccrncd firm/company and may bc rcsponded accordingiy.'l'hc Norms Committcc has takcn dccision only with rcspect tJ technical
aspcct/wastagc norms. Whilc rcdeeming the applications, RAs should check that thc
applicant has fullilled all rcquircmcnts as prciCribcd in policy/procedure including
thosc in Policy Circulars No. 50/2009-2014 (RIi 2010) dated 2gih Deccmber,2Oll,
Policy Circular No.14(RIi-2}l2l20)g-14, dated 4th licbruary, 2013 and O.M. No.
011921180/Misc./AM.l3IPC-VI/10 dated 15.04.2014 or any other provisions underIrl'P/llllP lor IiODC.
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Case No.:6/16/81‐ ALC2/2012 Party NamclCROMP′ 1｀ON    MCCt No/Datc:12/81‐

GREAVES LIMITED,      Alン C2/2017
05.092017

RI-e fitt Lic'No/Datc:0310709777 Dcfer Date:
IIQ File
:01/81/050/003l3/AMl3/ :03l94lo40l00l2glAM13l 20.09.2012 t7 '10'2017

Decision : NC observed that reply of the firm is being rcferred to Dtll for commcnts' NC

decided to await their comments and defer the case'

The case stands deferred to 77 -10.2017,

Status:
Deferred

CaseNo.:16/2ol8l-ALc2l20l6PartyName:ICoNPowI]RMcetNo/Datc:|2181.
SOLU'|IONS PVl'T,'fD ALC2I2O|'I

05.09.2017

RIフ A Irilc

:05/23/040/00227/AM14/

LIMITED

RLA「 ilC
:04/24/040/00192/AM14/

Lic.No/1)atc:0510363701

27.08.2013

05.09.2017

Status:

Dcfcrrcd

Dcfcr Datc:

17102017

McitY for

Status:

1)cfcrrcd

Deたr Datci

17.102017

MSMI〕 br

Status:
Deferred

b`titi6n:ヽёももζιttea that appliCationお r thcあovC AA was rcferrcd to

comments.NC decided to aWaittheir rcply and defer thc casc.

The casc Stands dCferrcd to 17.10.2017.

|む 1:tヽ 6::ウ」′24/8iLAtё 2/2613 Party Na品8:MottHЁ
RSON   MCCt No/Datc:12/8ト

suMISYSTEMSlン TD,     ALC2/2017
05.09.2017

1′ ic.No/Datc1051037 1064

鵠欝憶:01:1611↓li  性ち刷:OЮ029夕 AMl″  14H2013
1betitibふ :NC observed that appliCation for thc rabovc AA was rcfCrrcd tO
‐
comments.NC decided to aヽVait thcir rcply and dcfcr thc CasC.

´
rhe case stands defelTed to 17.10.2017.

HQ Filc

:01/81/050/00449/AM17/

HQ Flle

:01/81/050/00394/AM14/

Gx M対 24/81■ LCνⅢ 3冊
柵 ∬ 冨 :MvM.

Mcct No/1)atC:12/81‐

ALC2/2017
0509.2017

t.ic.No/Datc: 04lol 52322 Defcr Date:

2'7.lt.2ot3 17.10'2017

rcfcrrcd to MSMII for commcnts'

Rざ選L:∬翼肝穏1蹴驚It::肝虚器聡躍
″
「he casc stands defelTed t0 17.10.2017.

Case No.:7/2 4l8l-ALC2t20l3 PartyName:SIllCIlllM McctNo/Datc:12l81-

]'EillNol-oclES PRIvA'l'll ir'c212011

鵠漑5話0五/AM W 監ち琳110Ю
l∬TIcぁ。∬ぼtsК ttHcdЮ

bccisi6五 :NC obSCrVCd thtt appliC江

commcnts.NC decided to aWait their rcply and dcfcr thc casc.

l′ IMI′ 11〕 1)

StatuS:

Dcfcrrcd

Dcfer Dtte:

‐17.10.2017

DOT fOr

躁 織脚 《幽螺:・

′
「 he

cferred to 17.10.2017.



Casc No.:84/24/81-ALC2/2013 Party Namc:TATA BP SOLAR IMectNo/Date:12/8ト

INI)IA IンTD.            ‐ALC2/2017
105092017

HQ「 ilC RIン A rilc Lic.No/Date:0710101901
:01/81/050/00472/AM14/       :07/24/040/00395/AM14/      104.02.2014

Dccision:NC obscrvcd that application for the abovc AA was referrcd tO

commcnts.NC dccidcd to awaitthcir rcply and dcfcrthc casc.

′
I｀hc case stands dcfcrrcd t0 17.10.2017

Casc No.:43/14/81-Al″ C2/2016 Party Name:MAK CONTR01ン S MCCtNo/Datc:12/8ト
AND SYSTEMS PVTI′ TDo  ALC2/2017

05.092017

HQ「 ilC RI′ A Irilc Iンic.No/Datci32 10072953
:0 I /8 I /050/002941 AMlT I :32t21t040tool82/ AMt4l Oi .02.20t4

Dccision : NC observcd that application for the above AA was referred to
comments. NC dccidcd to await their reply and defer the casc.

'l'hc casc stands dclcrred to 17.l0.ZOl7.

Case No.:85/24/81-ALC2/2013 parry Name:TATA powER Mecr No/Dat e:l2lgl-
SOI,N R SYSTEMS LTD. AI.C2I2OI7

05.09.2017
IIQ File RLA lritc Lic.No/Date:0710102050
:01/8l/050/00473lAMt4t :01t24t040t004l3tAMl4t 07.02.2014

Dccision : NC obscrvcd that application for the above AA was refcrred to
comments. NC decided to await thcir reply and defer the case.

'l'he case stands delcrred to 17.lO.2Ol7.

Case No.:17120181-Al,c2l20l6 party n-arnc:IMAGE LABELS Mecr No/Dat e:12/gl_PV'r'.r.'t'D., At,c2t2ot7
05.09.2017

HQ IrilC RI´A「 ilc
l´ ic.No/1)atci071 010341 8

0404.2014

Status:

Dcfcrrcd

I)cfcr I)atc:

17102017

MNRI]for

Status:

Defcrrcd

Defer Datc:

17.102017

MOD for

‐Status:

Defcrrcd

Defcr Datc:

1710.2017

MNRE for

Approved

Status:
Defcrrcd

:01/81/050/00450/AM17/       :o7/24/040/00338/Aヽ 413/

Dccision:NC dccidcd tO ratify thc nOrms for the abOvc AA as per DIPP(chCmical

Di宙 siOn)cOmmCnts vidc thcir I「 .No.7/232/2017¨ TSW datcd 13.09.2017(copy Cncloscd).

RA may takc suitablc cOnscqucntial actiOn accOrdingly.

Casc No.:16/6/81-AI,C2/2014 Parly Namc:LS CABIン EINDIA McctNo/Datc:12/8ト
PRIVATI〕 I′ IMITED,      AI′ C2/2017

05.092017
I IQ lrilc Rt.A lrile Lic.No/Date:05103g6026 Defer Dare:

,o:01/81/0501001701AMr5/ :05r23ro40t0oo04tLMr5/ 08.05.2014 t7.ro.20rl
Decision : NC obscrvcd that application for the above AA was referrcd to Do r for
comments. NC dccided to await thcir reply and defer the casc.

'l'hc case stands dcfcrred to 17.lO.2Ol7.
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CaseNo.:20l15/81-ALC2l20l4PartyName:SMAR'l'CARDl'l'MectNo/Datc:12l81-status:
SOI-U'|IONS l'TD' Al'C2l2Ol7 Dcferred

05.09'2017

}IQFileRLAFile.Lic.No/I)atc:3l10064957DeferDatc:
:01/81/050/00 4'77lAMlsl :31/83/040/00160/AMl5/ 09'10'2014 17't0'2011

I I Decision : NC observed that comments for the abovc AA was rcfcrred back to McitY to

relook as wastage appears on higher side. NC decided to await thcir rcply and dcfcr thc

case.

The case stands deferred to 17.10.2011'

Mcct No/Datcl1 2/8ト

Al´ C2/2017
0509.2017

[lQFileRLAllilel,ic.No/Date:1110028126
,, ,oiti)oso/00674/AMls l :1tl24l04ol0oo04/AMls/ 1e'01'2015

Decision : NC observed that application for thc abovc AA was rcferrcd to

comments.NCdecidedtoawaittheirreplyanddeferthccasc.

'fhe case stands deferred to 17'10'2017'

Case No.:55/18/81-ALC2/2014 Party Namc:VINDHYA
TELElン INKS L′ 1｀D,

casc No.:5/24/81-ALC2/2015 Party Namc:PHOENIX
lNDIJS′ 1｀ RIES PV・「 Ll｀D

HQ Filc

:01/81/050/00507/AM16/

RIン A Filc

103/95/040/01051/AM15/

Mect NO/Datc:12/8ト

ALC2/2017
05.09.2017

1ッ ic.No/Datc:0310795328

1504.2015

was rcfcrrcd to

Status:

Dcfcrrcd

Dcttr Datc:

17.102017

DOT for

StatuS:

Dcfcrrcd

Dcfer Datci

17.102017

MSMI〕 fOr
Decision : NC observed that application for the abovc AA

"o*rn"rr,r. 
NC decided to await their reply and defcr the case'

'l'he case stands deferred ro 17 '10'2017 '

CaseNo.:32l14/81-ALC2/20I6PartyName:JAYI]IIAWANlMcctNo/Datc:12l81-
ME;IAL INDUSTRII]S AI'C2I2OII

05.09.2017

t{QFileRl-AFilel,ic.No/Date:03l0798078DeferDate:
:01/81/050/002831AM|71:03D4{,40(J03771AM16111.08.201517.|0.20]11

14 Decision : NC observed that hard copy of the application not rcceivcd from the RA'

Mumbai. NC decided to ask the RA'.or."*.d to providc three set of application

alongwithrelevantdocumentsforconsiderationofthccasc.

'fhe case stands deferred to17'10'2017'

casc No■ 43ββl―ALCν2017器鴬ξ:ギFI吉:~

tIQFileRLAIrilel,ic.No/Datc:071010870lDeferDatc:
:01/81/050/00077/AM I 8/ 

',w'Dqioqotool 
g l /AM l61 09.09.201 5 I 7 '10 '20t7

f)ecision : NC observed that hard copy of thc application not rcccivcd from thc I{A'

Bangalore. NC decided to ask tn" Ida. corc"rn"d to providc thrcc set of application

a"-n'g*i,f, ,W"cuments for consideration of thc casc'4 (,ffi

Status:
Defcrrcd

Mcct No/Datc:12/8ト

ALC2/2017
05.09.2017

Status:
l)eferred



・
「 hc casc stands dcfclTcd to1 7.10.2017.

Case No.:25/24/81-ALC2/2015 Party Name:FC1 0EN       Mcet No/Date:12/8ト
CONNI〕CTORS LIMITED   ‐Al′ C2/2017

.05.09.2017

Dccision:NC obscrvcd that application for the abovc AA was rcferred to

commcnts.NC dccidcd to awaitthcir rcply and dcfcr thc casc.

´
I｀hc casc stands dcfcrrcd to1 7.10.2017.

Case No.:28/24/81-Al“ C2/2015 Party Nallle:FC1 0EN      Meet No/Date:12/8ト
CONNI〕CTORS LIMITED   ALC2/2017

05.09.2017

HQ IrilC RI′ A「 ilc Lic.No/1)ate:1010059344

17 :01/81/050/00530/ノ
Mヽ16/       :10/24/040/00083/AM16/       17.12.2015

Dccision:NC obscⅣ cd that application for thc abovc AA was referrcd to
commcnts.卜 JC dccidcd tO a、vait thcir reply and dcfcr thc casc.

′
1｀hc casc stands dcft‐ lTcd to17.10.2017.

Casc No.:29/24/81-ALC2/2015 Parり Namc:FCI OEN       Mcet No/Date:12/8ト
CONNI〕CTORSIン IMITED   Alン C2/2017

05.092017

HQ File

16 :01/81/050/00527/AM16/

HQ File

18 :01/81/050/00531/ノ Mヽ16/

HQ Filc

19 :O1/81/050/00528/AM16/

Dccision:NC obscrved
commcntso NC dccided tO

RI´ A「 ilc
:10/24/040/00081/AM16/

RI′ A「 ilc
:10/24/040/00082/AM16/

RI′ A Irilc

:10/24/040/00089/AM16/

RI´ A Irilc

:10/24/040/00087/AM16/

that applicatiOn fOr thc

Lic.No/1)atc:1010059345

1712.2015

Lic.No/1)ate:1010059346

18.12.2015

Mcet No/Date:12/81‐

Al.C2/2017

05.092017

Lic.No/Date:1010059352

30.12.2015

Mcet No/Date:12/8ト

Alン C2/2017
05.092017

Status:

Dcfcrrcd

Dcfcr Datc:

1710.2017

MeitY for

Status:

Defcrrcd

Dcfcr Datc:

17.10.2017

MeitY for

Status:

Dcfcrrcd

Detr Datc:

17.102017

MeitY for

Status:

Dcfcrrcd

Dctr Datc:

17.10.2017

MeitY for

Status:
Defcrred

Dccision : NC obscrved that application for the above AA was referred to
commcnts. NC decidcd to await thcir reply and defer thc casc.

'l'he casc stands dcfcrrcd to 1 7. 1 0.2017 .

Casc No.:26/24/81-Al」 C2/2015 Party Nalllc:I↑ C10EN
CONNIiCTORS Iン IMITED

that application lor the above AA was referred to
await thcir reply and defer thc casc.

'l'he casc stands dcfcrrcd toli.l0.Z0l7.

Case No.:27124181-Al,C2l201 5 Party Name:FCt OEN
CONNIJCTORS I,IM I]-ED

20 rtq rir.
:0 I /8 I /050/00 529 I AM | 6l

Decision : NC obscrvcd

&eil

Lic.No/Date:1010059351 Defer Dare:
30.12.2015 17.10.2017

above AA was referred to Meity lor

fn*= -
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comments.NC dccidcd to await thcir rcply and dcfcr thc casc.

1｀hc casc stands dcfcrrcd to1 7.10.2017.

Casc No.:21/14/81-Al“ C2/2016 Party Namc:I↑ LASH IrORGI〕   Mcct No/Datc:12/8ト

PVT lン TD               Al´C2/2017
05092017

HQ Filc

21 :01/81/050/00272/AN117/

HQ File

22‐
:01/81/050/00028/AM17/

HQ File

:01/81/050/00010/AM17/

25

HQ「 ilC
/050/00348/Aヽ417/m綱

case No.:13/17/81-ALC2/2016 Parり Name:THERMOPADS
PVT.1ッTD

Decision : NC observed that application for the above AA was rcferrcd to
comments. NC decided to await their reply and delcr thc casc.

lhe case stands deferred to17.10.2017.

Case No.:28/2/81-ALC2l20l6 Party Name:VtiM 4ヽcct No/1)atc11 2/81-

TECHNOLOGIES PVT LTD. AIッ C2/2017
05.09.2017

RIン A Irilc

:03/94/040/00856/AM16/

RIン A Irile

109/71/040/00168/AM16/

RLA I↑ ilc

l10/24/040/00106/AM16/

RIン A Filc

:09/24/040/00697/AM16/

I´ ic No/1)atc:0310802152

0102.2016

1コic.No/1)ate:0910063235

1002.2016

Mcct No/Datc:12/8ト

AlンC2/2017
05.09_2017

1′ ic.No/Datc:0910063313

22.02.2016

Status:

Defcrrcd

Defer Datci

1710.2017

MSMI〕 for

Status:

Dcfcrred

l)efer I)atei

17.102017

MOD for

Status:

Dcferred

Defer Datcl

17.102017

McitY for

Status:

Dcfcrrcd

Detr Datci

17.10.2017

McitY for

Status:

Dcfcrrcd

Dcfer Date:

1710.2017

つ
４

Dccision:NC obscⅣ cd that application for thc abovc AA was rcfcrred to
commcnts.NC dccidcd to await thcir rcply and dcfer thc casc.

′
「 hc casc stands dcferrcd to17.10.2017.

ICase No.:10/2/81‐ALC2/2016 Party Namc:FCI OEN      MCCt No/Datc:12/8ト
CONNECTORS LIMITED   ALC2/2017

05.092017

Lic No/Datc:1010059409

16.02.2016

Decision : NC observed that application for the abovc AA was rcferred to

comments. NC decided to await their reply and defer thc casc.

'fhe case stands deferred to 1 7. I 0 .2017 .

casc No.: I ll2t8l-ALc2t20l6 Party Namc:FCl OIIN Mcct No/Datc: l2l81-
CONNECTORS LIMITED AI'C212011

05.09.2017

HQFileRLAFilel,ic.No/Datc:1010059410
:Ot)SUOSOIOO0I l/AMl7/ :l0l24lO4OlO0lO7lAMl6l 16.02.2016

Decision : NC observed that application for the abovc AA was rcfcrrcd to

comments. NC decided to await their reply and defer the case.

The case stands deferred to17 -10-2017 .

24
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Decision : NC observcd that application for the above AA was referred to MSME for
comments. NC decidcd to await thcir reply and defer the casc.

fhe case stands del'ened tol7.l 0.2017 .

Casc No.:3/2/81¨ ALC2/2016  Party Nallle:Alン S′ I｀OM INDIA Mcct No/Datc:12/8ト
1ッ IMITIうD,              ALC2/2017

05.092017

RI′ A Irilc

:05/23/040/00466/AM16/

RIン A Irilc

:03/95/040/00740/ノ M`16/

RIン A Filc

105/23/040/00528/AM16/

Lic No/1)ate:0510397779

0103.2016

Mect No/Date:12/8ト

ALC2/2017

Lic.No/Date:0310802976

02.03.2016

lッ ic.No/1)atc:0510397935

15032016

Mect No/Datc:12/8ト

Al´ C2/2017
05.092017

Status:

Dcfcrrcd

Defer Date:

17102017

McitY for

Status:

Dcfcrrcd

Defer Datcl

17102017

MSME for

Status:

Dcfcrrcd

Dcfcr Datc:

17.102017

McitY for

Status:
Deferred

HQ「 ilC

26 :01/81/050/00003/ノ
Ⅳヽl1 7/

HQ「 lle

27 :01/81/050/00031/Aヽ
417/

Dccision : NC observed that application for the above AA was referred to
comments. NC decidcd to await thcir reply and defer the case.

'l'he case stands dcferred to17.10.2017.

Casc No.:31/2/81-Al“ C2/2016  Party Namc:PREMIER
INDUS′ FRIAlン

CORPORAT10N I′ IMI′ I｀ED   05 09 2017

Dccision : NC observcd that application for thc abovc AA was relcrrcd to

COllllinCnts.NC dccidcd to await thcir reply and dcfcr thc casc.

´
I｀hc casc stands dcfclTcd to1 7.10.2017.

Casc No.:13/5/81-AlJC2/2016 Party Namc:AUTOMAT10N  IMcet No/Date:12/8ト
‐1,NGINI〕ERS A.B.PVT.LTD. :ALC2/2017

10509.2017

HQ「 ile RIンA「 ilc 1ン ic No/1)ate:0510397904

28 bccision:NC observcd that commenis offcrcd by McitY wcrさ

Anncxurc signcd by thc tcchnical authority.1ヾ C decidcd tO await
casc.

′
1｀hc casc stands dcfclTcd tO1 7.10.2017.

Status:

Dcferred

Defcr Datc:

17102017

referred back to get the
thcir reply and defcr the

Casc No.:8/l 4l8l-AL,C2l20l6 Parry Narnc:APOl.t.O Mcctlヽ 0/1)atc:12/81-

INTItRNAT10NAL lン IMITED ‐AI′ C2/2017
105.09.2017

HQ File

:01/81/050/00259/AM17/

Decision : NC obscrvcd that application for the above AA was referred to
commcnts. NC dccidcd to await thcir reply and defer the casc.

'l'he oase stands dcferrcd 1o17.10.2017.

Casc No.:44/14/81-AIフ C2/201` Palty Namc:MANASH
30                   KUMAR PAUIン

V!●00 KUMAR KAS"γ AP7 ftrr i4rrrrt ritrmr :d*ql{l
For..<Jn trrC.. Oov al.om.nl Orti6ai

!.tar. afttrri {}.tll:lf ?rr.{rr
Orrcclo.,q(' ri*'td.it ol Fora rUr Tt rd.
trrliltr,zr tilrrl.t,(r.,r.,rr .,, Orr,'r,'iorce

!'r-t\ it rr.t {. ,rJ ll:&'tt
r rdv.r9! {lirewin. lYaw l).lhr



HQ File              RLA File             l′ iC.No/Datc:0210206561
101/81/050/00295/AM17/       :02/24/040/00209/AM16/      21032016

Decision:NC observed that application for thc abovc AA was rcfcrrcd to

comments.NC decided to await their rcply and defcr thc casc.

′
llhe case stands dcfelTcd to17.10.2017.

Case No.:21/5/81-ALC2/2016 Party NameiSPIRAL EHlッ     ーMcct No/Datc:12/8ト
ENGINEERING PRIVATE   AIッ C2/2017

Dcfcbr Datc:

17.102017

MSME for

Status:

Dcfcrrcd

Dcたr Datc:

17102017

MSMI〕 for

05.09.2017

1′ic.No/1)atc:0510398000

21.03.2016

Mcet No/1)atc:12/81¨

AlッC2/2017
0509.2017

1ン ic.No/Datc:0410161766

01.042016

Mect No/1)atc:12/81-

ALC2/2017
05.09.2017

Mcct No/Datc:12/81-

AI′ C2/2017

31 :01/81/050/00054/AM17/       :05/24/040/00587/AM16/

Decision : NC observed that application for the above AA was rcfcncd to
comments. NC decided to await their reply and defcr thc case.

'l'he case stands deferred tol7.10.2017.

Case No.:22/5/81-ALC2/2016 Pany Name:sPIRAL EHL    Mcct No/Datci1 2/8卜     Status:

ENGINEERING PRIVATE   Al′ C2/2017         Dcfcrrcd
Iン IMITED              05 09.2017

1青0 1ii3              1kLA Iriic             Lン ic.No/Datc:0510398001 Dcfcr Datci

32101/81/050/00055/AM17/       :05/24/040/00588/AM16/       21.03.2016              1710.2017

Dccision:NC obscrved that application for thc abovc AA was rcた rred to MSMl〕
br

commcnts.NC dccidcd to await thcir rcply and dcfcr thc casc.

′
rhe casc stands dcfclTcd to1 7.10.2017.

HQ Irile

lン 1｀41TI〕 D

RIン A「 ilc

Casc No.:7/5/81-ALC2/2016  Pany NamciS′ 1｀ 1]ItA

HQ Filc

:01/81/050/00040/AM17/

", Case No.:33/5/81- ALC2l20l6

ENGINEERING INDIA
PRIVAl｀ ElンIMITED

RLA Irilc

104/24/040/00273/AM16/

Party Name:DYNAMIC
CABIン 1lS PVT.Lッ TD

Status:

Dcfcrrcd

Dcfcr Datc:

17.10.2017

MSMl〕 for

Status:
Defcrrcd

Decision : NC observed that application for the above AA was rclcrrcd to

comments. NC decided to await their reply and defcr thc casc.

'l'he case stands deferred to17.10.2017.

Casc No.:44/3/81¨ ALC2/2017  Pa“ y Name:VEER‐0-

M ETAlン S PVT.LTD

IIQFileRLAFilel-ic.No/Date:0710109622DeferDate:
:01/81/050/00078/AM I 8/ :0112410401004361/\M161 04.04'2016 t7 '10'2011

34 
D..irion: NC noted that the firm was asked to submit information as pcr DIPP UO No'

dated25l}Zl2}l7.NC decided to send a reminder and to defer thc casc'

The case stands deferred to 17.10.2017.
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HQ Irile RIン A Irilc

0509.2017

Lic No/1)atc:1310048197
:0l/81/050/00066lAM11l it3l24l040l000s6lAMt6t 05.04.20t6

Decision : NC obscrvcd that DIPP deficiency letter scnt to firm on 12.06.2017 followcd
with reminder dated 07 .07.2017. Since, no reply was received from the firm despite
rcmindcr, thc committcc dccidcd to rcject the case with dircction to firm to pay customs
duty & applicable interest for llODC.

IIA may takc suitablc consequential action accordingly.

Casc No.:46/14/81-Alク C2/2016 Palty Name:NAT10NAL
STI]I〕 lン AND AGRO
INDUSTRIES LTD。

,

HQ Filc RI´ A Filc

36 :01/81/050/00297/Aヽ
417/       :56/24/040/00004/ノ Mヽ17/      .2904.2016

1)ecision:NC obscrvcd that rcply of thc flrin has bccn refcrrcd to MOS fOr

NC dccidcd tO await thcir cornlncnts and dcfcr thc casc.

′
l｀he casc stands dcfcrrcd tO 17.10.2017.

Casc No.:2/6/81-ALC2/2017  Parり Name:FCI OEN       Meet No/Date:12/8ト
CONNItCTORS L′ IMITED   ALC2/2017

.05.09.2017

HQ「 ile RI′ A Irilc Lic.No/1)atc:1010059489

37 :01/81/050/00142/AM18/       :10/24/040/00008/Aヽ 417/      .24.05.2016

1)ccision : NC Obscrvcd that application for thc above AA was rcicrrcd lo

comments.NC dccidcd tO await thcir rcply and defer thc casc.

´
I｀hc casc stands dcfcrrcd t01 7.10.2017.

Mcet No/Date:12/8ト

AlッC2/2017
05.09.2017

Lic No/1)atc:5610004891

Mcct No/Datc:12/8ト

ALC2/2017
05.09.2017

Lic.No/Datc:2210015521

Status:

Dcfcrrcd

Defcr Datc:

17.10.2017

commcnts.

Status:

Dcfcrrcd

Dcfer Datc:

17.10.2017

DcitY for

Status:

Dcfcrrcd

Dcfer Datci

17.10.2017

for commcnts.

Casc No.:17/14/81-AI′ C2/2016 Party NamciCosMo
lオ I〕 RRI′ I｀ I:S LTD.,

HQ IrilC

38 :01/81/050/00268/AM!7/

HQ「 ilC
:01/81/050/00326/ノ M`17/

RIン A Filc

122/24/040/00020/AM17/

RI´ A Irilc

:03/95/040/00288/ノ M`17/

12.07.2016

was rcfcrrcd tO MsMEDecision : NC obscrvcd that rcply of the firm has
NC decided to await their reply and defer the case.

'l'he casc stands defcrred to 17.10.2017.

Casc No.:75/14/81-AI′ C2/2016 Pa“y Namc:YASH METAL   Mcct No/Date:12/8ト
IMPI:X PvT.IンTD.        ALC2/2017

05.092017

Lic No/Date:0310806426

20.072016

Status:

DcFcrrcd

Defcr Datc:

17.102017

MSME forDccision : NC obscrvcd that application for the above AA was referred to
comments. NC decidcd to await thcir reply and defer the case.

'l'lre case stands dcfcrrcd to 77.10.2017 .



Case No.:20/14/81-ALC2/2016 Party Name:FC1 0EN       MCCt No/Datc:12/8ト
CONNECTORS LIMITED   Alン C2/2017

05.09.2017

HQ File

:01/81/050/00271/AM17/

RIン A lrile

110/24/040/00031/AM17/

lン ic.No/1)atci101 0059568

28.07.2016

Ⅳlcet NO/1)atC:12/81‐

AlンC2/2017
0509.2017

1ン iC●No/1)atc:5610004970

08.08.2016

「llin3 of rcply of the

dcfcr thC Casc.

Status:

Dcfcrrcd

Dcft・r Datci

17.10.2017

DcitY br

Status:

Dcfcrrcd

I)efcr l)atc:

17.102017

DcitY for

Status:
Deferred

StatuS:

Dcfcrrcd

Defcr Datc

1710.2017

extcnsion o1'3

40

41

Decision : NC observed that application for the above AA was referred to

comments. NC decided to await their reply and defer the case.

'fhe case stands deferred to17 .10-.L017.

Case No':3/l7t8l-ALc2t2ol6 Party Name:FCI oEN Meet No/Date |2181-

CONNECTORS LIMITED AI'C2I2OI1
05.09.2017

RLA F-ile l'ic'No/Datc:1010059569HQ File
:o r)g t tOsOIOO33 8/AM l7l :t0l24l040l00o32lAMtzl 28.07 .2016

Decision : NC observed that application for thc abovc AA was relcrred to

comments. NC decided to await thcir reply and defcr thc case.

The case stands deferred tol7.10-2017.

う
ん
И
■

Case No.:10/14/81-ALC2/2016 Party Name:AUTO COMP
INDIA PVT.1ンTD

|£計

'50Ю

0261晨M17/  Yi先 爵:10Ю 0046ハM17

1ccision:NC observcd that irm was aSkCd tO
thc samc cxpOrt product.NC decidCd tO aヽ

vait thc

「 hc casc Stands dCfclTCd t0 17.10.2017.

caζもヽ。::4う/i4′患i:ALと

'′'616 11た'Nimc:NsIL EXPORTS
IンIMITED

Mcct No/Datcl1 2/81-

Alン C2/2017

0509.2017

l′ ic No/1)atc:3110066278  1)cfC・ rI)atci

05.08.2016 1710.2017

inform carlier approvcd AA number lbr

rcply of thc firm and deler the casc'

HQ Filc

:O1/81/050/00300/AM17/

RLA l'ilc

i56/24/040/00025/AM17/
力
■

Decision : NC observed that firm was extension lor

months. NC decided to await the reply of the firm and

Thc case stands deferred to ll '10'2011'

Case No.:50/ l4t8l-ALC2/2016 Party Name:NSIL EXPOR.I.S Meet No/Datc: l2l81- Status:

LIMI'I'ED ALC2|2O11 Defcrred

05.09.20 I 7

I{QFileRLAFilel-ic.No/I)atc:56l0004969DeferDate:
oo :01t8v050/0030 1/AM 1 7/ 

',iziiioqorcoo2Lt 
AM:'T t 08.08.20 1 6 17 't0 '2017

Decision : NC observed that firm was extension for filing of rcply of the cxtension of 3

months.NCdecidedtoawaitthereplyofthefirmanddeferthecasc.

′
l｀hc casc stands dcfcrred to 17.10.2017.

湖
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Case No。 :2/11/81-Alコ C2/2016 Pary Name:SHARDA MOTOR McctNo/Date:12/8ト
INDSI´TD           AIン C2/2017

05.092017

HQ「 ilc               RIン A Filc              Lic No/Date:0510399432 ‐Defcr Datc:
:01/81/050/00217/AⅣ l17/       :05/24/040/00210/AM17/       11.08.2016              17.10.2017
45 Dcciζ
lon:NC obscrvcd that hard copy of the application not rcceived from thc CLA,

Dclhi.NC dccidcd to ask thc RA conccrncd to providc thrce set of application alongwith

rclcvant documcnts for consideration ofthc casc.

´
l｀hc casc stands dcfcrrcd to 17.10.2017.

Status:
Deferrcd

Status:
Deferred

Casc No.:5/20/81-A LC2/2016 Party Nallle:AMOD
S′ I｀AMPINGS P LTD

Mcct No/Date:12/8ト

Alン C2/2017
05.09.2017

HQ「 ilC RI´ A Irilc Lic.No/Date:3410042436  Dcfcr Datc:

46 Dccision:NC obscrvcd that reply iledも
y thC irm is not as pcrinfomation sought by the

l)III. NC dccided to rcqucst thc f1111l to subnlit information as pcr dcflcicncy lcttcr and

dctrthc casc.

′
1｀hc casc stands dcR〕 rrcd to 17.10.2017.

Casc No.:8/17/81-ALC2/2016 Party NalllciPLANSEE INDIA Mcct No/Date:12/8卜     Status:
IHGH PI]RI↑ ORMANCE     AIン C2/2017         Dcferrcd
MATF〕 RIAIン S PVTIンTD     05.09.2017

HQ「ilc                RLA I↑ 1lc               Lic.No/Date:0710110309 Defer Datc:

47 :01/81/050/00343/ノ
Mヽ17/       :07/24/040/00127/AM17/       2308.2016              17 102017

1)ccision:NC obscⅣ ed that reply ofthc flrm has becn rcfcrred to E)IPP for corninents.
NC dccidcd to awaittheir commcnts and dcfcrthe casc.

′
「 hc casc stands dcfcbrrcd to 1 7.10.2017.

Casc No.:66/14/81-AI′ C2/2016 Party Nallle:SHREE GANESH Mcct No/Datc:12/8卜     Status:
M ItTAI´ S                Alン C2/2017          1Deferrcd

05.09.2017

HQ IrilC RIッ A「 ilc Lic.No/1)ate133 1 0030342  Dcfer l)atc:

Or:01/81/050100317lAMt7l :331241040100003/AMl7/ 02.09.2016 17.10.2017

Dccision : NC observed that RA was requested to providc the complete copy of the
application for cxamination of thc casc. NC dccided to remind the RA and defer the casc.

'l'he case stands dcfcrrcd to 17.10.2017.

Casc No.:1/17/81-AI」 C2/2016 Party Name:MOTHERSON   Mcct No/Datc:12/81‐     Status:
SUMI SYST13MS LIMITED   Al′ C2/2017          1Dcferred

05.09.2017

HQ IrilC                 RIン A Irilc                Lic.No/Datc:0510399684 1Defer Datc:
49 :01/81/050/00336/AM17/       :05/24/040/00291/AM17/       1209.2016              17.10.2017

Dccision:NC obscrvcd that application for the above AA was referred to MSME for
commcnts.NC dccidcd to awaitthcir rcply and dcfcr thc casc.

‖
11

`´ ∫F里    .
“I畢桑鱗ふ農過r篇

・



′
1｀hc casc stands dcfcrrcd to 17.10.2017.

Casc No.:2/17/81-ALC2/2016 Pany Name:BHARATIH:AVY McctNo/1)atc:12/81-    Status:
EIンECTRICALS Iン IMITED    Alン C2/2017 Dcferrcd

05.09.2017

HQ Flle                RLA File               lン iC.No/Datc:l H 0028230 Dctr Datc:

501014814059/993,7/今
M17/    :11114/049100007/今M17/    22.092016        17.102017

Decision :NC obseⅣ cd that rcply f1111l is bcing rcfcrrcd to DIII on 16.08.2017 for

comments.NC decidcd to awaittheir commcnts dcferthc casc.

Thc casc stands defclTed to 17.10.2017.

Case No.:8/l2l8l-Al'C212017 Party Name:APAR Mcct No/Datc: l2l8 l- Approved
INDUSTRIES LIMITED    Al′ C2/2017

05092017

HQ「 ilC RI´ A Irilc lン ic.No/Datci34 10042571

:01/81/050/00263lAMl9l :341241040100089/AM 171 30.09.2016

Decision :NC decided to ratify the norms lor the above AA as per I)IPP comments vidc

UO No. 1216512017-TSW/51 dated 18 10912017 as under:

Taking clue from SION C-1394, quantities of import itcms may bc allowcd as under:

5l
(i) Import item No.l viz. Aluminium Ingots as 1.02 Kgs. /Kg. content in the export

product.

(ii) Import item No. 2viz. Magnesium as 1.10 Kgs. /Kg. content in thc export product

as claimed by the firm.

(iii) Import item No.3 viz. Silicon as i.075 Kgs. /Kg. content in thc cxport product as

claimed by the firm.

RA may take suitable consequential action accordingly.

Casc No。 :2/23/81‐ ALC2/2016 Party Namc:CHINA STEEIン    Mcct No/Datc:12/8ト
CORPORAT10N INDIA     Al´ C2/2017

Status:

Dcfcrrcd

Dcfer Datc:

17102017

MOS br

PRIVATE IンIMITED

RLA File

Casc No.:9/20/81-ALC2/2016 Party Name:BILCARE
Iッ IMITIED

05.092017

1ン ic.No/1)atc:3410042580HQ File

52 101/81/050/00549/AM17/      :34/24/040/00196/AM17/      0610.2016

Decision:NC observcd that application for thc abovc AA was rcferrcd to

comments.NC decidcd to awaitthcir commcnts and defcrthc casc.

′
「 hc casc stands defelTed to 17.10.2017.

Mcct No/Datc:12/81‐     Status:

AIンC2/2017          Defcrrcd
05.09.2017

53 HQ File                RLA Flle               Lic.No/Datci3 H0066383 Dcfcr Datc:
:01/81/050/00442/AM17/      131/83/040/00099/AM17/      25 102016              17.102017

Dccision:NC observed that case had bcen refcrrcd to DIPP(ChCmical I)ivision)formmCu¨ m赫 tlltail.comm……出
12
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′
「 he case stands defelTcd to 17.10.2017.

Casc No.:14/20/81¨ AlッC2/2016 Party Namc:GRAVITA INDIA Mcet No/Date:12/81-
LTI)                 .ALC2/2017

105.09.2017

HQ「 ile

54 :01/81/050/00447/ノ
Mヽ17/

HQ「 ilC

55 :O1/81/050/00459//ヽ
4ヽ17/

Dccision:NC obscrvcd
commcnts.NC dccidcd tO

HQ「 ilC

56 :01/81/050/00472/ノ Mヽ17/

HQ Filc

57 :01/81/050/00563/ノ Mヽ17/

Decision : NC obscrved that application for the above AA was referred to
commcnts. NC dccided to await thcir comments and defer the case.

'fhe case stands dcfcrrcd to 17.10.2017.

RI′ A「 ilc
i13/24/040/00030/ノ Mヽ17/

RIン A rilc

:05/24/040/00298/AM17/

RIン A Filc

:13/24/040/00031/AM17/

RIン A「 ilc
:03/95/040/00404/ノ Mヽ17/

Lic.No/Date:1310048426

26.10.2016

Mcct No/Date:12/8ト

Alン C2/2017
05.09.2017

1′ ic.No/1)ate:0510400323

28.10.2016

Mcct No/Datel1 2/8ト

ALC2/2017
0509.2017

Lic.No/Date:1310048447

09.11.2016

above AA was referrcd
dcfcr thc casc.

lン ic No/1)atc:0310809263

23.112016

Status:

DeFcrrcd

Dcfcr Datc:

17.102017

MSME for

Status:

Dcfcrrcd

Dcfcr Datc:

17.10.2017

MSME lbr

Status:

Dcferrcd

Defchr Datc:

17.102017

to MoS for

Status:

Dcfcrrcd

Dcfcr Date:

17.10.2017

MSME for

Casc No.:26/20/81-AI」 C2/2016 Party Nalnc:MAAN
AIン Uヽ41NIUM LIMITED

that application lor the above AA was referred to
await thcir comments and dcfcr thc case.

′

「
hc casc stands dcR〕 Icd t0 17.10.2017.

Casc No.:39/20/81-AIッ C2/2016 Party NamcisuNCITY
SHI〕 ETS PVT.Iフ TD.

Decision : NC obscrved rcply of the firm for the
commcnts. NC dccidcd to await their comments and

'l'hc casc stands dcfcrrcd to 17.10.2017.

Casc No。 :16/23/81-ALC2/2016 Party Nalne:MEHTA´
I｀ UBES  Meet No/Date:12/8ト

1ッ I M ITI〕 I)              Al´ C2/2017
05.09.2017

Decision : NC obscrvcd that application for the above AA was referred to
comments. NC decided to await thcir comments and defer the case.

'l'hc case stands dclcrrcd to 17.10.2017.

Case No.:38/20181-At,czt20t6 party Namc:SHARDA MoroR Mcer No/Dat e:t2llt-
INDS t.]'r) Ar,c2t2o17

05.09.20t7
HQ「 ilC RI′ A Ifilc

∵■lCめ励
価̈ mm

13

l´ ic No/1)atc:0510400473 Dctr Datc:

25.112016              1710.2017

abovc AA was rcferrcd tO DHI br

Status:
Dcfcrred

irrl-r:r.,ra ftrll.l/()rrtrl( .tt (;.r,.r.tru,ga
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commcnts.NC dccided to awaitthcir commcnts and dcfcr thc casc.

′
I｀hc casc stands dcfcrred to 17.10.2017.

Casc No.:29/20/81-ALC2/2016 Palty Name:MAURIA UDYOG McctNo/1)atc:12/8ト
1ッTD                 Alン C2/2017

05092017

HQ「ile              RLA Filc             lン iC●No/Datc:0510400508 Dcfc・ r Datc:

:01/81/050/00462/AM17/      :05/24/040/00365/AM17/      28.11.2016              1710.2017

Decision:NC decidcd to ask thc flrlln to subrnit information as pcr DIPP UO No.

12/65/2017-′「 SW/59 datcd 18/09/2017 as undcr:
59

Rcply submittcd by the flrm vidc thcir lettcr dated 24/08/2017  has bccn pcruscd

which is not complctc/propcr and thcy may bc askcd to submitthc fo1lowing information:

1. InfollllatiOn in respcct of Sl.No.3,4,5,11 & 1lA of Standard Dcflcicncy I「 orrllat,

.      export product(part)WiSC・

1  1｀hc casc stands dcfelTed to 17.10.2017.

Status:
Defcrrcd

Status:

Dcfcrrcd

Defer Datc:

17.102017

MSMI]for

05.09.2017

1ン ic.No/Date:0510400559

3011.2016

1ン ic No/1)ate:1010059661

0612.2016

Case No.:41120181-Al,CZl20l6 Party Name:SVAM Mcct No/1)atc:12/81-

PACKAGING INDUS・ I｀ RII〕 S  Alッ C2/2017

HQ Filc

60191`81/9,9109471/AM17/

HQ「 ilC
:01/81/050/00446/AM17/

PRIVATE LIMITED

RLA Irilc

:05/24/040/00426/AM17/

RLA Irilc

:10/24/040/00081/AM17/

Meet No/1)atc:12/81‐      Approvcd
Al′ C2/2017
05.092017

1′ic.No/Datc:0510400632

06.12.2016

abOve AA as pcr McitY IJO No.

Dccision:NC obscⅣ ed that application for thc abovc AA was rcferrcd to

commcnts.NC dccided to awaitthcir commcnts and dctrthc casc.

Thc casc stands dcferred to 17.10.2017.

Casc No.:12/20/81-ALC2/2016 Party Name:DICI DRIVliS
P.1ンTD

61

HQ F-ile Rl.A File

:01/81/050/004451AM|71 :0512310401004231AM171

Decision : NC decided to ratify the norms for thc

17 (15)12017-IPHW dated 0 1 .08.201 7 (copy encloscd)'

RA may take suitable consequential action accordingly'

caseNo.:13/20t81-ALC2t20l6 ParryName:l"cloEN MeetNo/Datc:12l81-
CONNECTORS LIMITED AL'C212017

05.09.2017

Status:

1)cfc・ rrcd

I)clcr I)atc:

1710.2017

DcitY forDecision:NC obseⅣ cd that application for thc abovc AA was rcfcrrcd to

commcnts.NC decidcd to awaitthcir comments and dcた r thc casc.

The casc stands defclTcd to17.10.2017.

偏 綿 ハ,
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Casc No.:14/23/81-Al」 C2/2016 Party Name:GRAVITA INDIA Mcct No/Date:12/8ト
1ンTD                   ALC2/2017

05.092017

HQ「 ilC

Mcct No/Datc:12/81¨

ALC2/2017
05.092017

Status:

Dcfcrred

Defer Datc:

17102017

MSME for

Status:
Deferred

Status:
Defcrred

RIンA「 ilc Lic.No/Datc:1310048507

63 :01/81/050/00561/AM17/       :13/24/040/00041/AM17/      130.12.2016

Dccision:NC obscrvcd that application for thc abovc AA was referrcd tO

commcnts.NC dccidcd tO awaitthcir comments and dcfcrthc casc.

1｀he casc stands dcn31Tcd t。 17.10.2017.

Casc No.:26/23/81-AIノ C2/2016 Party NameiVEDANTA     IMcct No/Date:12/8ト
Iン IM ITI〕 D               Alン C2/2017

.05.09.2017

HQ「1lc                 RIン A Irile                Lic No/Datc:0510401264  Defer Datc:

64 :01/81/050/00573/Aヽ
417/       :05/24/040/00503/AM17/       12012017              17.10.2017

Dccision:NC obscrvcd that application forthc above AA was referred to M/O Mines for

commcnts.卜 (C dccidcd to a、vait thcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcR〕 lTcd t017.10.2017.

HQ IrilC

Casc No.:7/23/8卜 ALC2/2016 Patty Namc:ESWARI
Gl´OBAl′ ME′FAIン

Mcct No/Date:12/81‐    ‐Approvcd
ALC2/2017
.0509.2017

Lic.No/Date:0710111005

Status:
Defcrred

INDUS′ I｀ RIES PRIVATE
I´ IM ITI〕D

RIン A Filc

:0 I /8 I /050/00 5s4l AMtt I :0i t24to40t002B3t AM17 / tg .ot .2017

Decision : NC decided to ratify the norms for the above AA as per DIpp comments vidc65 uo No. t216512017-'t'sw/65 datcd tB togl2|tT as undcr:

1. Words "Minimum Lcad contentgSYo" may be suffixed with the description of
export items at Sl. No. 2 & 3.

2. Quantity of import itcm may bc allowed as2887 M'l'inclusive of 6 oZ wastage.

RA may takc suitablc conscqucntial action accordingly.

Case No.:8/23/81-Al,C2l20l6 parly Name:ApAR Mcct No/Date:12/81-
INDUSTRIES Iン IMITED     AI′ C2/2017

05.092017

HQ「ilC             RIッ A Irilc Lic.No/Datc:3410042873 Defcr Datc:
:O1/81/050/00555/AM17/      :34/24/040/00294/AM17/      20.01.2017              1710.2017

Dccision : NC obscrvcd that hard cOpy Of thc applicatiOn nOt rcccivcd frorll thc RA,

Vadodara. NC dccidcd tO rcnlind RA cOncerned to providc thrcc set of application

alongwith rclcvant dOcumcnts lor considcration ofthe casc.

′
I｀hc casc stands dcfclTcd t0 17.10.2017.

Casc No.:44/9/81-AI“ C2/2017  Party Namc:ν IEW
EIンECTRICALS IンTD.

67

Lic.No/Date:341004287 I Defer Date:

\n'-f, -1s q-n. s"L;#'
vtNor) {uMr(F xASHyAp

_ Fi,lar r2lr{:rr iiliil{r orl*+r*l
7at ,i.d Iriac OcwctGr_,.!.eht Oltrc.r. ) v( arr..r < .tr:tr:I+vrtilr,rgr.- :i.)ritc Gc,,)cr.rt or F(),ci9r tirdc:rriL...J) 1:r'1.rsr.s71;..r,, r)r C(),.lrrrcrrco

\1 /ltri rr...i ;r.J l.:+ill-rdVo€, {3rrr.wvrrr. }.{<, w C)oth.

HQド ilc Itiン A Irilc



:01/81/050/00215/AM18/

Decision:NC obscrved
DIPP for comments.NC
thc casc.

HQ File

:01/81/050/00069/AM18/

HQ Fllc

:01/81/050/00073/AM18/

that copy of the application for thc abovc AA
decided to forward a copy of the application to

:34/24/040/00298/AM17/ 20.012017

RLA Filc

:03/95/040/00893/ノ Mヽ17/

1ンIMITED

RLA Filc

i03/95/040/00654/AM17/

Lic.No/Date103 10811421

23.02.2017

Status:

Dcfcrred

Defer Date:

1710.2017

MOS br

Mcct No/Datc:12/81‐    RcicctCd

ALC2/2017
05.09.2017

1′ ic.No/1)atci03 1081 1638

06.032017

sent to flrrn on 12.06.2017 fo1lowcd

was rccCiVCd from thC r1111l dcspitc

with dircction to flrnl to pay customs

17.102017

not rccCiVCd by

I)IPP and dcfcr

Status:

Dcfcrred

I)cfer l)atci

17.102017

MSMli for

Status:

Dcた rrcd

I)efc・ rI)atc:

1710.2017

MSMI〕 %r

∠
υ

′
1｀hc casc stands dcferrcd t0 17.10.2017.

Catc No.:32/3/81-ALC2/2017 Party NamclPREMIER
INDUSTRIAL

HQ Filc

:01/81/050/00066/AM18/

Case No.:35/3/81-ALC2/2017 Party Name:PRI]MIER
INDUSI｀ RIAlン

CORPORAT10N lンIMITED   05.092017

Mcct No/Datc:12/8ト

Alフ C2/2017

CORPORAT10N LIMITED   05.09.2017
1ン ic.No/1)ate:0310811420RLA Filc

:03/95/040/00892/AM17/       23.02.2017

Mcct No/Datc:12/8ト

AlンC2/2017

Dccision:NC obserVcd that application for thc above AA was rcttrred to

commcnts.NC dccidcd to awaitthcir commcnts and dCfCrthc Casc.

Thc casc stands defclTcd to 1 7.10.2017.

69

betision:NC obscrved that appliCation for thc abovc AA was rcfCrrcd tO

comments.NC dccided to awaitthcir commentS and dCfCrthC Casc.

The casc Stands dcfcrrcd to 17.10.2017.

case No.:24/3/81‐ ALC2/2017 Pattyヽ amc:PHoENIX FOIIッ
S MCCt No/Datci1 2/8ト
ALC2/2017PVT.LTD.
05.09.2017

1フic.No/Date:0310811575

701:::1露
ll'1:1比室rvedtir/環ll燒lifriΥ

lficab。↓FぼtasrcfcttCdtO
comments.NC dccided to aWaittheir(

′
rhc casc stands dcfcrrcd to 17.10.2017.

casc No.:39/3/81-ALC2/2017  Party Namc:STERlレ
ITE

POWI〕R TRANSMISS10N

RttSIli漸 :脳
V".肌

混ツ :驚 iWi軒
remindcr,the committCc dcCided to rCiCCt the casc

duty&applicable interest for EODC.

ItA may take suitable consequential action accordingly'

16



HQ「 ilC
i01/81/050/00637/ノ Mヽ17/

HQ「 ilC

75 :01/81/050/00038/ノ Mヽ18/

RIン A Irilc

:05/24/040/00594/AM17/

RIンA「 ilc
:03/95/040/00755/ノ Mヽ17/

RI´ A Irilc

:03/95/040/00840/AM17/

RIン A Filc

:05/24/040/00620/AM17/

Mcct No/Date:12/81-

Alン C2/2017
0509.2017

Lic.No/Date:0510401887

07.03.2017

Lic No/1)atc:0310811659

0703.2017

1´ ic.No/Date:0310811681

07.03.2017

Mect No/Date11 2/8ト

ALンC22017
0509.2017

Casc No.:2/26/81¨ ALC2/2016 Party Nalnc:PILOT
INDUS′ FRH〕 SI´TD

Approved

Decision : NC dccided to ratify the norms for the above AA as per DIPP comments vide
_- tlo No. 1216512017-'fSW/72 dated 18 10912017 as under:
72

1. Words "Minimum I-ead content 98 oh" may be suffixcd with "Lead alloys" in the
description of export item.

2. Words "Lcad Content 50.3 % may be suffixed with the description of import item.
3. Quantity of import itcm may be allowcd as applied for i.e. 2500 MT.

I{A may takc suitable conscquential action accordingly.

Casc No.:38/3/81-ALC2/2017  Party Name:STERLITE      Mcct No/Datc:12/81-
POWER´ I｀RANSMISS10N   ALC2/2017
1ン IMI′FI:I)                  05.09.2017

Rejected

HQ「 ilC
:01/81/050/00072//ヽ M18/

," Decision : NC obscrved that DIPI'} dcficiency letter sent to firm on 12.06.2017 followcd
with remindcr datcd 17.07.2017 Sincc, no rcply was rcceived from the firm despite
reminder. the committee decidcd to reject the case with dircction to firm to pay customs
duty & applicablc intcrest for IIODC.

I{A may take suitable consequential action accordingly.

Casc No.:40/3/81-ALC2/2017 Party NamciSTERLITE     Mect No/Date:12/8ト
POWER TRANSMISS10N   ALC2/2017
1ン IMI・FI〕 D                  o5.09.2017

Rejected

HQ IrilC

:01/81/0_50/00074/ノ Mヽ18/

74 Decision : NC obscrvcd that DIPI'} deficiency letter sent to firm on 12.06.2017 followcd
with remindcr dalcd 17.07.2017 Since, no reply was received from the firm despite
rcmindcr, the committcc decidcd to reject the casc with dircction to firm to pay customs
duty & applicablc intcrcst for IjODC.

I{A may takc suitablc consequcntial action accordingly.

Casc No。 :4/3/81-AIフC2/2017   Pany Namc:SWASTIK
INI)US′ FRH〕 S

Status:
Deferrcd

\r+
ft<r< gqR<trqq

VINOO KUMAR KASHYAP
fa-.in arr.ffi ftl-mr ;xf*q'r{f

For,r,qft TraCc O€vclopfitcnt ()lticat
;.i.i"vt <l.rr< qgrl-i.ltrr<<rr

OrrT'.rcr:lc Gcndr.rl or Forei(jn fr.ar.
+rli:tri;rr t'Qr11-1r,r..r.. (r, C.,.r..rro,ca

vrlt.i q(r{. a.J lilc-{l
trdyos l3hiwf,.r, N('w ()clt!.

lン ic No/Datc:0510401905 Dcfer Datc:

09032017              1710.2017

Decision : NC observed that hard copy of the application not received from the CI-A,
Dclhi. NC dccidcd to rcmind thc ItA conccrned to provide three set of application
alongwith relevant documents for consideration of the case.
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The casc stands dcfelTcd to 17.10.2017

Case No.:37/3/81-ALC2/2017 Parり Namc:R.R.KABEL     MCCt No/Datci1 2/8卜
    StatuS:

AlンC2/2017           DcfcrrcdLIMITED,
05.09.2017

HO rile                RLA File               lン iC.No/Datc:0310811810 Defer Datc:

:01/81/050/00071/AM18/       :03/95/040/00450/AM17/       14.03.2017              17 102017

.bttiti。五:ヽこde`iともd to isk thc irm to submit information as pcr DIPP l」 O No.

12/65/2017¨ TSW/76 dated 18/09/2017 as undcr:

%thぬ鳳L:器懇露:∬■1翼肌胤鳳蝋lr∬乱縫T轟淵F
l. Dctailed calculations fbr the requirement of cach raw rnatcrial,cxport product、

visc

supportcd by the Cross scctional diagram ofthC cable/Buycrs data shcct.

2.Net weight per Kヽ 4 of cach Cablc.

3.Material balancing viz.nct contcnt of cach importcd and indigcnous input,cxport

product wisc,per KM of cxport product.

The casc stands dcfelTcd to 17.10.2017.

Case No.:2/3/81-ALC2/2017  Party Name:JINDAlン
QUALI´ I｀Yl｀UBULAR

Mcct No/1)atc:12/81-      Status:

ALC2/2017          Dcfcrrcd
LIMITED 0s.09.2011

RLA File l'ic'No/Datc:05 10401960 Dcfer Datc:
HQ File
:01)81/0s0/00036/AMl8/ :05l23l040lO0s94lAMtzl 1s.03.2017 t7 't0'2017

77 Decision : NC observed that hard 
"opy 

of the application not reccivcd from thc CLA,

Delhi. NC decided to ask the RA conCerned to provide three set of application alongwith

relevant documents for consideration of the case'

'l'he case stands deferred to 17.10-2017

Case No.:16/gt8l-ALC2l2Ol7 Party Name:NA]'IONAL Meet No/Date:l2l8l- Status:
' STEEL AND AGRO ALC2l20l7 Deferred

lNDLisl"RIIlS LTD., 05.09.20.l7

IIeFiteRLAFilel-ic.No/Date:56l0005l04DeferDate:
,r,oiii)os0/00187/AMt8/ :56t24t040t0005l/nMl7/ 23.03.2011 t7'10'2011

Decision : NC observed that application for the above AA was referred to MoS for

comments. NC decided to await their comments and dcfcr the casc.

'l'he case stands deferred to 17 -10.2011 .

Case No.:31/ gtSl-ALC}lzLl1 Party Namc:POLYCAB WlRlrS Mcct No/Dat e:l2l8l- Status:

PVI'.LTD. ALC2l20l7 Deferred
05.09.2011

i79 I-te File RLA lrile l-ic.No/Date:03 1081228 I Defer Date:

:01/81/05 oloo2o2lAMl8l :031951040100988/AMl7/ 30.03.2017 t7 '10'2017

Decision : NC observed that copy of the application lor the abovc AA not rcceived by

DIpp for commcpts. NC dccided to forward a copy of thc application to DIPi'} and dcfcr

ポ

tS Nし C゙Cl°CO IIO IOrwttu at。 。ヽ 0・‐・ 1‐‐PPllし。・・ u._― ノ■
■■ い■・

|li:::::[冨鷺覆罫1
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1. Composition of brass in export item.
2. Information in rcspcct of Sl. No. 5 & 1 I of Standard Dchciency Format.

'l'he case stands defcrred to 17.l0.20ll .

Case No.:8/3181-Al,C2l20l7 Party Name:ASSOCIATED Mcct No/Date:12181- Approved

thc casc.

1｀hc casc stands dcfclTcd to 17.10.2017.

Case No。 :13/12ノ81-AIJC2/2017 Party Name:RAJHANS
MI]TALS PVT.LIMITED

HQ IlilC RLン A「 ile
:01/81/050/00268/AM18/       :24/24/040/00036/AM17/

1)ccision : NC dccidcd to ask thc flrFn tO SubFnit

12/65/2017-′「 SW/80 datcd 18/09/2017 as undcr:

PIGヽ413NTS LIMITED

RlンA「 ilc

Mcct No/Date:12/8卜     Status:
ALC2/2017
0509.2017             1

Lic No/Date:2410042167 Defer Date:

3103.2017              1710.2017

information as pcr DIPP UO No.

ALC2/2017
05.09.2017

Lic.No/Date:0210207512

05.09.2017

1ン iC No/Date:2210015687  Dcfcr Date:

HQ Irile

:01/81/050/00042/AM18/ :02/24/040/00264/ノ M`17/       0304.2017

31 Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide
IJONo. 1216512017-TSW/81 dated 1810912017 as under:

1. Quantity of import item may bc allowed as3l'74 MT taking clue from SION C-1153.

RA may takc suitablc conscquential action accordingly.

Casc No.:1/6/81-AI」 C2/2017

HQ「 ilC
:01/81/050/00141/ノ Mヽ18/

Pany Naine:「 IN LABS AUDIO McetNo/Date:12/8卜     Status:
PVT.1′ TD.

RIンA「 ile

AlッC2/2017

:22/24/040/00117/AM17/       1704.2017 17102017

Dccision::N(〕 obscrvcd that l)city vidc thcir lcttcr No.17(36)/2017-IPHW datcd
4.7.201 7 has sought ccrtaill inibrnlation frolll thc flrm. NC dccidcd to await rcply ofthc

llrlll and dcfcr thc casc.

′
I｀hc casc stands dcfcrrcd lo 17.10.2017.

Casc No.:11/9/81-AIッ C2/2017 Palty Nanlc:INDIAN STI]EI′   Nlcctヽ o/1)atc:12/81-    Status:
CORPORAT10N I´TD      AlンC2/2017          Dcfcrrcd

05092017

HQ Irile                 RI′ A Ililc                Lic No/Date:0310812779  Dcfcr Datc:
:01/81/050/00182//ヽ

～
118/       :03/94/040/00029/AM18/       25042017              17 102017

1)ccision : NC obscrvcd that application ibr thc abovcノ Aゝ、vas rclerred to MSME R)r
commcnts.NC dccidcd to awaittllcir commcnts and dcfcr thc casc.

…∵
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Casc No。 :17/9/81-AIJC2/2017 Parり Name:NI′ I｀SON AND
AMI´ I｀SU BUILDING
SYSTEMS PRIVATE
LIMITED

RLA Filc

:05/24/040/00053/AM18/

lン iC No/Datc:0510402502  Dcfcr Datcl

09.052017              17.102017

information as pcr DIPP UO No.

HQ File

:01/81/050/00188/AM18/

Casc No.:19/9/81-

ALC2/2017

HQ「 ilC

HQ File

:01/81/050/00217/AM18/

Decision:NC observed
certaln lnformatlon.NC

・
1｀

IC,asc sゥを)をぅlifCrr'9
¬
‐Ittt踊 智 藉 H
嗜武 8=1.手姦孫撃賓空

悴諫薦締

Party Namc:RAHEE TRACK
TECHNOlコOGIES PRIVATE
I´ IMITED,

RIン A Filc

Mcet No/Datc:12/8ト

ALC2/2017
05.09.2017

Mcct No/Date:12/81‐

AIンC2/2017
05.09.2017

1ン iC●No/Datc:0210207596

Status:
Deferred

Status:

Dcferrcd

I)cfcr l)atc:

17102017

DIPP l」 O No.

Status:
Deferred

Status:
Deferred

Decision : NC decided to ask the firm to submit

1216512017-TSW/ 84 datcd 18 10912017 as under:

1. Information in respect of Sl. No.3, 4,5 & 11 of Standard Deficiency Format, cxport

product wise.
2. Detailed calculations/basis for the quantities of import itcms.

The case stands deferred to 11.10.2017.

1. Information in respect of Sl. No. 3, 4, 5 &. 1 1 of Standard Deficiency Irormat, export

product wise.
2. Detailed calculations/basis for the quantities of import items.

'fhe case stands deferred to 11.10.2017.

Case No.:30/9/81-ALC2/2017  Party Namc:UTTAM STEEIン   MeCt No/1)atcl1 2/8ト

ALLOYS P.L′ I｀D.        Alン C2/2017
05.092017

‐
riO Fl18               RLA Filc              lッ iC No/Datc:0510402570 Dcfcr Datc:

:01/81/050/00201/AM18/       :05/24/040/00067/AM18/       16.052017              17102017
86‐
Dcciζ l。五:Nё oもscrted that hard copy of the application not rcccivcd from thc CIソ A,

I)elhio NC decided to rcmind thc RA concemed to providc thrcc sct of application
‐
alongwith rclevant documcnts fbr considcration ofthc casc.

‐  11｀hc casc stands dcfcrred to 17.10.2017.

:01/81/050/00190/AM18/    :02/24/040/00020/AM18/     15.05.2017

1)ccision : NC decided to ask the r1111l to subrnit  infollllation as pcr

12/65/2017- 「́ SW/85 datcd 18/09/2017 as undcr:

Case No.:46/9/81-ALC2/2017 Paty Name:POI″ YCAB WIRES McctNo/Datc:12/8ト
PVT.LTD.             ALC2/2017

105.09.2017

RLA Flle               lン iC.No/Datci03 10813355 ‐Defcr Datc:

:03/95/040/00089/AM18/      17.05.2017              17.102017

that DIPP deflcicncy lcttcr scnt to flrm on 21.08.2017 sccking

dccidcd to send a remindcr to flrrll and dcfcr thc casc.

to 17.10.2017.

87
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Casc No.:14/9/81-Alノ C2/2017 Party Namc:MAGPPIE      Mcct No/Datc:12/8ト
INTI]RNAT10NAL LTD,    Alン C2/2017

05.09.2017

Approved

HQ「 ilC RIッ A「 ilc 1ンic.No/Date:0510402644

:0 I /8 I /050/00 I 85/AM I 8/ :051241040100077 I AMl8/ 19 .05.2017

Decision : NC dccidcd to ratify thc norms for the above AA as per DIPP comments vide
llO No. 1216512017-'l'SW/88 dated l8 10912017 as under:

1. Words "other than rectangular/square shape or having straight edges & containing
231000 Kgs. of Non-Magnctic Stainless Steel (Gradc 201) " may be suffixed with
thc dcscription ofexport product.

2. Words "of relcvant grade & thickness" may be suffixed with the description of
import item and its quantity may be allowed as applied for i.e. 300300 Kgs. as 1.30
Kgs./Kg. contcnt in the cxport products as per SION C-832.

RA may takc suitable conscqucntial action accordingly.

Casc No.:28/9/81-A lJC2/2017  Palty NameiPHン OT
INDUSTRIES Iン TD.

HQ Filc

:01/81/050/00199/AM18/

Mcct No/Date:12/81‐     Status:
AIンC2/2017          Dcfcrrcd
05.09.2017

89 Decisio, : NC obscrvcd that hard copy of the application not received from the CLA,
Delhi. NC dccidcd to rcmind thc RA concerned to provide three set of application
alongwith relevant documents for consideration of the case.

'l'hc case stands dcfcrred to 17.10.2017 .

RLン A Irilc                 lンic.No/Date:0510402645  Dcfer Datc:
:05/24/040/00073/ノ Mヽ18/      19.05.2017              17.10.2017

Status:
I)cfcrred

Status:
Deferred

90

Casc No.:12/9/8卜 Al」C2/2017 Party Namc:KEIINDUS・
「
RIES McctNo/Datc:12/8ト

lン IMITI〕 D              ALC2/2017
05.09.2017

HQI'‖ c               RIン A「‖c              Iンic.No/Date:0510402671 1Defer Date:
:01/81/050/00183/ノ Mヽ18/       :05/23/040/00055/ノ Mヽ18/       23.052017              17.102017

1)ccision : NC dccidcd to ask thc flrin to subllllit information as pcr E)IPP UO No.

12/65/2017-′「 SW/90 datcd 18/09/2017 as undcr:

1.Nct wcight of cach Cablc

2.Ⅳlatcrial balancing viz.nct contcnt of cach imported and indigenous input,for each

cablc.

3.′ 1｀abular statcmcnt giving total rcquiremcnt of cach raw rnatcrial,cxport product wisc.

′
「 hc case stands dcfcrrcd to 17.10.2017.

Casc No。 :27/9/81¨ AlッC2/2017 Party Namc:MAGPPIE      Mcet No/Date:12/81‐
INTERNAT10NAL LTD,    ALC2/2017

05.092017

RI′ A Irilc

i05/24/040/00088/ノ Ⅳヽl1 8/

Lic No/Date:0510402678  Dcfer Date:

23.05.2017 1710.2017

that hard copy of the application not received from the CLA,

tu+q'-""tky
vrNoo KUN'tAR{ASHYAP

t.}tvr rar.rrr h.IrT{r Jafs}c'-rin
F rr.,.on Tr3Cc Oqvclcio,rrcni OlliC.T

i.i-3vr t 1J.11. qttf.-fivttilrr
Or,^.:iorire Geile'rrl or Forc;<J. fr.d.
.I rt:;rtJf l_-.1,1 1.171 ;.,*,,, (r, (: (,., r, rro.c.

J"tl ,t !t.i -t. n{ i::a+il
(rdvoo l3niw3rr. h.qw Osltr.
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Delhi. NC decided to remind the RA concerned to provide threc set of application

,alongwith relevant documents for consideration of the case.

The case stands deferred to 17.10.2017.

case No.:29lgtLl-ALC2tzOll Party Name:S. S. IMPEX Mcet No/Datc l2l8l- Status:

t:ff::,'; 
Deferred

I Ie File RLA l:ile Lic.No/Date:05 10402690 Defcr l)ate:

:01/81/050/00200/AM l8/ :051241040100093/AM I 8/ 24.05.2017 t'l '10'2017

92 U".i.io" t i NC observcd that hard copy of the application not rcceived from thc CLA,

Delhi. NC decided to remind the RA concemed to providc three set of application

alongwith relevant documents for consideration of thc casc.

'l'he case stands deferred to 17.10.2017 .

Casc No。 :2/12/81¨ ALC2/2017 Party Name:VEER-0-
METALS PVT Iン TD

HQ lrilC RIン AI↑ ilc

101/81/050/00257/AM18/      :07/24/040/00041/ノ ｀` 418/

Dccision : NC dccidcd to ask thc flrlln to submit

12/65/2017- 「́ SW/93 datcd 18/09/2017 as undcr:

Casc No.:3/6/81-ALC2/2017  Party Namc:ABB INDIA
LIMITED.

Casc No.:18/9/81-ALC2/2017 Party Name:PRIYANKA
INDIA PVT.LTD

Mect No/Date:12/8卜     Approvcd
Alン C2/2017
0509.2017

1ン ic.No/Datc:0510402765

30.05.2017

AA as pcrI)IPP colninents vidc

Mcct No/Datc:12/8ト

AIンC2/2017
05.092017

Lic.No/1)atc107 1 0 1

26.05.2017

information as

Slatus:
Deferred

11669  1)cfcr l)atc:

1710.2017

pcr DIPP UO No.

（
ン

l. Specific list of Shcet mctal components with thcir quantitics in Nos. and net

weights thereof.
Z. Information in respcct of Sl. No. 3, 4, 5,1 1 & 1 1A of Standard Dehcicnoy liormat-

component wise.
3. 'fotal requirement of each import item, export product wisc, in a tabular form

'fhe case stands deferred to 17.10.2011.

Mect No/Datc:12/8卜     Status:

AlンC2/2017          Dcferrcd
0509.2017

Ao rile               kLA Filc              Iフ iC.No/Datc:07101H690 Dcfcr Datc:

:01/81/050/00143/AM18/       :07/24/040/00070/AM18/       30.052017              17.10.2017

94Dこ
tisibi::ヽこ。6settea that iala c。 |,。f the apphcation not rcCCiVcd iom thc RA,
Bangalore. NC decided to ask the RA conccmed to provide thlcc sct of application

alongwith relcvant documents for considcration ofthc casc.

1｀hc casc stands dcferrcd to 17.10.2017.

95責
Q File
:01/81/050/00189/AM18/

RLA File

:05/24/040/00102/AM18/

Decision:NC dccidcd to ratiャ thC nOrms for thc abovc
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UO No. 1216512017-'fSW/95 datcd l8 10912017 as under:

l. Export item to contain 140000 Kgs. of Magnetic Stainless Steel Grade 430.
2. Words "of rclcvant thickness" rnuy be suffixed with the description of import item

and its quantity may bc allowed as applied for i.e. 154000 Kgs. as 1.10 Kgs./kg.
content in the cxport itcm.

RA may take suitablc consequcntial action accordingly.

Casc No.:20/9/81-Alブ C2/2017

HQ IrilC

:01/81/050/00191/ノ M`18/

1)ccision : NC dccidcd to

12/65/2017-′「 SW/96 datcd

Party NamelRAHEE TRACK
TECHNOlンOGIES PRIVATE
I´ Iヽ41TI〕D,

RLA Irilc

:02/24/040/00040/AM18/

ask thc flrlll to subrnit

18/09/2017 as undcr:

Mcet No/Date:12/81-

Al´ C2/2017
05.092017

Status:
Deferred

Lic.No/Date1021 0207640  Defer Datc:

30052017              17.10.2017

inforlnation as pcr DIPP UO No.

l. Information in respect of Sl. No. 3, 4, 5 & 1 I of Standard Deficiency Format, export
product wisc.

2. Detailed calculations/basis for the quantities of import items.

'l'he casc stands dcfcrred to 17.10.2017 .

Casc No.:15/9/81-AI′ C2/2017 Party Namc:MAURIA UDYOG McctNo/Datc:12/8ト
1´TD                AIン C2/2017

05.09.2017

HQ「 ilC RI´ A Irilc Lic.No/1)ate:0510402986

97 :01/81/050/00186/ノ Mヽ18/       :05/24/040/00090/AM18/       31.052017

1)ccisiOn : NC obscrvcd that application for thc above AA was rcfcrrcd tO

commcnts.NC dccidcd tO awaitthcir comments and dcfcr thc casc.

′
1｀hc casc stands dcfcrrcd t0 1 7.10.2017.

Mcct No/Date:12/8ト

ALC2/2017
05.092017

Status:

Dcfcrrcd

DefcSr Date:

17.10.2017

NIIoS for

Status:
Deferred

Casc No.:21/9/81-AIフ C2/2017  Party Namc:RAJ
I〕NTl〕 RPRISES

HQ「 ilC RIン A「 ilc Lic.No/Datc:0510402988  Defc・ r Datc:

,, :01/8 | l0s0l00l92lAM I 8/ :05t241040t00104/AM I 8/ 3 I .0s.201 7 17.10.2017

Dccision : NC obscrvcd that application lor the above AA is being referred to DIpp for
commcnts. NC dccidcd to await thcir commcnts and dcfer thc case.

'l'he case stands dcfcned 1o17.10.2017.

Casc No.:8/9/81-A LC2/2017  Party NameiCHINA STEEL   Mcet No/Date:12/8卜     Status:
CORPORAT10N INDIA     Al´ C2/2017         Dcfcrrcd
PRIVATI:LンIMITED       05 09 2017

Lic.No/Datc:3410043266 Detr Datc:
02.062017              17.10.2017

AA is being referrcd to MOS for

99 HQ File
Itiン A Irilc

Decision : NC that application for thc abovc

vtro o x uia ri.e,r(fsx veP
f,.r.!q qqri frtmrr srfc]ttrrll

F ot,:,rn fraCc Dcv.l('o!!1cnt i)ttic.t
,.;eyr <rrr(< qcrt**vrilrr

),r,-::o.rto Gcd."f,l ol Fo.--ig'r Trad.[),r,-::o.rto Gcd."f,l ol Fo.G-rg'r Irad.
qrlinr,"l Fi)rtrrt/r)..rr.r o, c<,.[,.to.ca

s?1 .! r{..t-i. {ij l=.t*ll
Udyog Blriw.n. lYow Osth.
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comments. NC decided to await their comments and defer the casc.

The case stands deferred tolT .10.2017.

Case No.:3219181-ALC212011 Party Name:DIAMOND Mcct No/Datc:l2l9l- Approved
ENGINEERING(CHENNAl) ALC2/2017
PVTI′TD

RLA Irile

05092017

1ン ic.No/Datc:0410163180HQ IrilC

:01/81/050/002031AM181 :041241040100039/AM l8/ 02.06.2011

Decision : NC decided to ratify the norms for the above AA as per DIPP commcnts vidc
UO No. 1216512017-TSW/100 dated 18 10912017 as under:

100

l. Words "containing 2972.17 Mf of A36 Grade steel plates " may be suffixed with
the description of export itcm.

2. Word "Relevant" may bc prefixed with thc description of import item and its
quantity may be allowed as 3121.4 MT as I .05 Kgs./Kg. content in export items.

RA may take suitable consequential action accordingly.

Casc No。 :45/9/81¨ ALC2/2017 Pa“ y Name:MONTEX GLASS McctNo/1)atc:12/81-
FIBREIND PVT LTD      AIン C2/2017

05.09.2017

Approved

HQ File RIン A Fllc Lic.No/Datc:0310813758

:01/81/050/00216lAM18l :031951040100190/AM 18/ 0s.06.20t7

Decision: NC decided to ratify the norms for thc abovc AA on rcpcat basis as pcr thcir

Advance Authorization No. 0310791833 dated 09.12.2014 ratificd in NC meeting No.

8/81 dated 28.07 .2015 as per DIPP comments vidc tJO No. 1216512011-1'SW/101 datcd

18 10912017 as under:

l. Quantity of export product may also be specified as 365855 Sq. Mtrs. in addition to
lol iis *"ijtrt.

2. Quantity of import item at Sl. No. 1 may be allowed as 40275 Kgs. inclusive of a

wastage of 5.30o/o.
3. Quantity of import item at Sl. No. 2 may be allowed as 18675 Kgs. (300000 Sq.

Mtrs.) inclusive of a wastage of 4-5lo/o.

4. euantity of import item at Sl. No. 3 may bc allowed within 2Yo ol IrOII value of

exports.
5. Quantity of import item at Sl. No. 4 may be allowed as 14i00 Kgs. on net to nct

basis as claimed by the firm .

RA may take suitable consequential action accordingly.

Case No.:7/9/81-ALC2/2017 Party NameiBHARAT    Mcct No/1)atc:12/8ト
HEAVY ELECTRICAIン S  ‐ΛlンC2/2017
1ン lMITED            05.09.2017

102 HQ F‖e              RLA「 ilc             Iン iC No/1)atc:l H 0028288    Defcr Datc:
:01/81/050/00178/AM18/    :11/24/040/00003/ノ M`18/    06.062017                  17 10.2017

Dccision:NC dccided to ask thc information as pcr I)I― II dcflcicncy lcttcr no 3/67/2017-

Status:
Defcrred

∬Ⅵ助
躙
hd出…札

,   ‖
]IF
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'l'hc case stands dcI-crrcd to 17.10.2017.

Status: Deferrcd

Iッ ic No/Datc:0510403068 Defer Date:

,0, :01/81/050/00193/AMl8i :0512410401001 17lAMl8/ 08.06.2017 17.10.2017

Decision : NC obscrved that application for the above AA was referred to M/o Mines for
commcnts. NC dccided to await thcir comments and defer thc case.

'l'hc casc stands dcfcrrcd to 17.10.2017.

Casc No.:22/9/81-

ALC2/2017

HQ「 ilC

Casc No.:35/9/81-

ALC2/2017

HQ Filc

Casc No.:47/9/81-

Al,C2/2017

106 HQ Filc

:01/81/050/00218/Aヽ418/

Decision:NC notcd that

Party Namc:VEDANTA    Meet No/Datc:12/8ト
LI M ITl:D            ALC2/2017

0509.2017

RIン A Irilc

Party Namc:JAIN METAL  Mcct No/Date:12/8ト
R01ン LンING MILLS       AIッC2/2017

05.09.2017

Party Namc:POLYCAB    Mect No/1)atc:12/8卜    status:
WIRIうS PvT.LTD.      ALC2/2017         Dcfcrrcd

05.092017

RI´ A Irilc Iッ ic.No/1)atc103 10813868 Dcfcr Date:
:03/95/040/00197/AM18/     08.06.2017 17102017

thc l-rrm was rcquested to submit inlormation as pcr DIpp lettcr

: ._ハ

t    
籠

VIN00
餃 ¬

…

て,R編
"郵

脳 捕

::テさYl ‐■,t■〔マ 彎ド
't｀
ミマrrt‐ Iマイ

o●ヽ、ァ● ●●・1:・ 1′ =)て ,P tt O'CO`,"ncr"

u`y=ずと言翼」ふJヽR潔勇
`h`

Approved

RIン A Irilc Lic.No/Datc:0410163207
:0 l/8 l/050/00206lAMt&l :041241040100019/AM I 8/ 08.06.2017

Decision : NC dccided to ratify the norms for the above AA on repeat basis as per their
Advancc Authorization No. 0410160382 dated 06.04.2015 ratified in NC meeting No. 24i81104 dur"d 0810312016 as per I)IPP comments vide UO No. 12/6512017-TSW104 dated
1810912017 as undcr:

1. Quantity of import itcm may be allowcd as 868.44 MT as 1.3422 Kgs./Kg. of
export item .

RA may take suitable consequcntial action accordingly.

Casc No.:37/9/81-AI」 C2/2017 Pany Namc:JAIN METAL    Mcct No/Datel1 2/81-
ROI′ IンING MILLS        ALC2/2017

05.09.2017

Approvcd

HQ「 ilC RIッA「 ilc Lic.No/Date:0410163206
:01/8 1i050/00208/AM I 8/ :04t24t040t000 r5/AM I 8/ 08.06.201 7

Decision : NC dccided to ratify thc norms for the above AA on repeat basis as per their
,n, Advancc Authorization No. 0410160382 dated 06.04.2015 ratified in NC meering No.24lgl'"'datcd 0810312016 as per DIPP comments vide UO No. 12/65/2017-'l'SW105 dared

1810912017 as undcr:

1. Quantity of import itcm may bc allowed as 868.44 Ml'as 1.3422 Kgs./Kg. of export
itern.

RA may take suitablc conscqucntial action accordingly.
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datcd 25/07/2017. NC dccidcd to send a rernindcr

The casc stands defclTcd to 17.10.2017.

Case No.:5/9/81‐ ALC2/2017 Party Namc:BBM
ACOUSTIC INDIA
‐PVT.LTD

Casc No.:33/9/81-ALC2/2017 Party NamelEV12RSENDΛ I

CONSTRUCT10N PRIVATI〕
lンIMITIうD

RLA Ilile

:04/24/040/00054/AM18/

Mect No/Datc:12/8ト

ALC2/2017
05.09.2017

Iン ic No/Date:0410163236 Defc・ r Datc:

15.06.2017             17.102017

to subrllit information as pcr I)IPP

to scnd a rcrnindcr to flrm and dcfcr

Mcct No/Datc:12/8卜     Status:

ALC2/2017          Dcfcrrcd
05.09.2017

1ン ic.No/Datc:0510403164 Defc・ r Date:

1906.2017             1710.2017

infollllation as pcr DIPP UO No.

and indigcnous inPut, for cach

1o firm and dcfcr the casc.

Mcct No/Datcl1 2/8ト

AI′C2/2017
05.092017

Status:
De ferrcd

110「iic             ☆LA File            l′ iC.No/Datc:3110066779 Dcfer Datc:

107:01/81/0,0/90176/今
Ml1/   :31/83/910/90921/AM18/   09.06.2017        17102017

1Decision:NC notcd that thc f1111l waS rCqucstcd to Submit inforlnation as pcr DIPP lcttcr

ldated 25/07/2017. NC dccidcd to scnd a rcrnindcr to flrrn and dcfcr thc casc.

´
rhe case stands defelTed to 17.10.2017.

Status:
Defcrred

108 Decision : NC noted that the firm was requested

deficiency letter dated 2510712011. NC decided

the case.

'fhe case stands deferred to 17.10.2011.

casc No.:10/12/81-ALC2/2017 Parり NamclKEllNDUS′「 RIliS

LIMITED

HQ Filc

:01/81/050/00204/AM18/

HQ File

101/81/050/00265/AM18/

RLA「 ilc
:05/23/040/00094/AⅣ l18/

Case No.:34/9/81¨ ALC2/2017 Party Namc:EVERSENDAI   Mcct No/1)atc:12/81-    Status:
CONS′「 RUCT10N PRIVATlt  ALC2/2017         Dcね

rrcd

1´ IMI´ II]1) 05.09.2017

I-tQFileRLAlrilel'ic.No/Date:04l0l63235DeferDate:
109 '0;8ii050/0020s/AMt8/ 

:041241040t000s3/AMl8/ l5'06'2017 11't0'2017

Decision : NC noted that the firm was requested to submit information as pcr DIPP lclter

dated 2510712017. NC decided to send a remindcr to firm and dcfcr the case'

'[he case stands deferred to 17.10.2017 '

110

Dccision : NC decidcd tO ask thc fl■ ln to Subnlit

12/65/2017-TSW/110 datcd 18/09/2017 as under:

1. Net weight of each Cable

2. Material balancing viz. net content of each imported

cable.
3. Tabular statement giving total requirement of each

wise.

・・用 鋭
。
"鷺
=ごM:.電Pい霞

uttl
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Iン ic.No/Date:0310814163

111 :01/81/050/00221/ノ Mヽ18/      :03/95/040/00017/AM18/      2106.2017

Dccision:NC obscⅣcd that applicatiOn for thc abovc AA was rcferred tO
commcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcfcrrcd t0 17.10.2017.

Case No.:53/9/81-Al,C2l20t7 Parry Namc:St'BRI_t'fu Mcct No/Datc:12/8ト Approvcd
POWI〕It TRANSMISSION   AI´ C2/2017

'fhc case stands dclcrrcd to 17.10.2017.

Casc No.:50/9/81-ALC2/2017 Party Name:PREMIER
INDUSTRIAL
CORPORAT10N LIMITED   05.09.2017

HQ「 ilC RI′ A Irilc

I´ IMI′ I｀ 1〕 D

RIンA Irile

Meet No/Date:12/8ト

ALC2/2017
Status:

Dcfcrrcd

Defer Datc:

17.10.2017

MSME for

Status:
Deferred

つ
４

:01/81/050/00224/ノ M`18/      :o3/95/040/00408/AM17/      21.062017

Dccision:NC dccided tO ratitt the nOrms forthe abOvc AA as pcr DIPP cOmmcnts vidc

t」()No. 12/65/2017-1｀ SW/112 datcd 18/09/2017 as undcr:

1. Net wcight ol cxport items at Sl. No. 1,2 & 3
4013 Kgs. &.91420 Kgs. rcspccrivcly.

may be specified as 20700 Kgs.,

2' Word "(ireascd" may be sulfixed with the description of export item at Sl. No. 3.
3. Quantity of import item at Sl. No. l(High Carbon Steel Wire/Rod) may be allowedas applicd for i.e. 111.271M'f as 1.02 Kgs./Kg. content in the export iiems, taking

cluc lrom SION C-7.
4' Quantity of import itcm a1 Sl. No. 2(Zinc) may be allowed as 4.363 MT as 4 yo

wcight of stccl content in export items, taking clue from sloN c-7.
5' Quantity of import itcm at Sl. No. 3 (overhead Conductor Grease) may be allowed

upto 2 % of IrOI] valuc of cxport itcm at S1. No.3.

RA may takc suitablc conscqucnlial action accordingly.

HQ IrilC

Case No.:36/9/81-

AI」 C2/2017

HQ「 ilC

Palty Nanlc:JAIN METAL
ROlン 1ン ING MHン LS

RI´A「 ilc

Mcct No/1)ate:12/81‐

AIン C2/2017
05.092017

Lic.No/Datc:0410163271

05.092017

Lic No/Date103 1 0814162

lン ic No/Datc:0310814181  Dcfer Date:

21062017             .17.102017

scnt to flrln On 22.08.2017. NC

Case No.:54/9/81-ALC2/2017 Party Name:VISHAL STEELS Meet No/Date:12/8ト

ALC2/2017
05.09.2017

HQ Filc RIン A Irilc

113 :01/81/050/00225/ノ Mヽ18/      :o3/95/040/00241/AM18/

驚配:1」sX∫鳳胤r鵠∬ぶt鼈l府
Cy L・さr

l｀hc casc stands dcfclTcd 10 17.10.2017.

l14
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:01/81/050/00207/AM18/    :04/24/040/00049/AM18/    23.06.2017

Dccision:NC dccidcd to ratiャ the nOrms forthc abovc AA as pcr

UO No.12/65/2017-TSW/114 datcd 18/09/2017 as undcr:

1.Quantity of import itcm may be a1lowed as applicd for i.C.1099.791 MT taking

clue from SION C-1153.

RA may take suitable consequential action accordingly'

Party Namc:JAIN METAL  Mcct No/Date:12/8卜 AlンC2/2017 Approvcd

ROLLING MIIン LS      05 09 2017

鵠 慶15υOふ 鳳
j粉

棚 OЮ∞卿 AM Ⅳ ;F脳
邸

Clttmωη 0

betitiOn:ヽことさciaさdt。 |ふ tify thさ 五6ittζ foi thさ abovc AA as pcr DIPP commcnts宙
dC

l15 UO No.12/65/2017-TSW/115 dated 18/09/2017 as undcr

・
Qul:lityf):1『

111:1111暑亀 :L:lIIrdasappliCdforic1200MTaS■

06 Kgsノ Kg.

SION C-1195.

RA rnay take suitable cOnsequcntial actiOn acCOrdingly.

casc No.:38/9/81-

ALC2/2017

HQ Filc

:01/81/050/00260/AM18/

casc No.:11/12/81¨

ALC2/2017

I)lPP comments vide

Mcct No/Datc:12/81-    Status:

AlンC2/2017          Dcfcrred
05.09.2017

Lic.No/Datc:3H0066798
23.06.2017

PRIVATE IンIMITED

RLA F‖ c

i31/83/040/00011/AM18/

Party NameiKUMAR
INDUSTRIES

cttc N∝ 5/12/Ы■LC卿7辮NI眺Ⅷ貪

116

Dcfcr Datci

17.10.2017

tO DHI fOr

躙盟ξ譜麟滉11胤ilT貯::鳳緊∫Xdttit織艦
S

The casC Stands dCfcrred t0 17.10.2017.

case No.:6/12/81-ALC2/2017 Party NamciFUJIKURA
AUTOMOTIVEINDIA
PRIVATE LIMITED

HQFileRLAFileLic.No/Date:3l10066799DeferDate:
,,,:01/81/050/00261/AM18/:3|1831040100029/AMl8/.23.06.20|1|7.|0.2011

Decision : NC observed that application for the above AA was rcferrcd to DIll for

comments. NC decided to await Gir.o*tnents and defer the case'

'Ihe case stands deferred to i7'10'2017'

rcl'crrcd

Mcct No/Datc:12/81-   Status:
ALC2/2017          1DeferrCd
05.09.2017

Mcct No/1)atc:12/81‐

ALC2/2017
05.09.2017

Approved

田鶏計鬼5話虚蕊1↓lj籠 ち漱Ⅲ
鶯 1ぁ。麟 菅IIXa坤 ∝ЫP

I器l:温18憾賀魔ち詐:器
'1博

ぬ
“
盤朋/2017器Ш赦
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l. Words "containing 197000 Kgs. of Stainless Steel Grade 201" may be suffixed with
the dcscription of export itcm.

2. Words "of relevant thickncss and grade" may be suffixed with the description of
import ilem and its quantity may be allowed as applicd for i.e. 216700 Kgs. as 1.10
Kgs./Kg. content in export itcms.

RA may take suitablc consequcntial action accordingly.

Casc No.:26/9/81-Alノ C2/2017 Pany Namc:ESWARI
GI´OBAl′ METAlン

Mcet No/Date:12/81-     Approvcd
AIン C2/2017
05.09.2017

Lic.No/Datc:0710111858HQ「 ilC

INDUSTRIES PRIVATE
Iン IMITED.

RIン A Filc

H9慧野盟:胤むg鷺:.り:槻襟1:翻
おr・e above AA on Кp鍼 bぶsぉ p∝ DPP
119 datcd 18/09/2017 as undcr:

1. Words ``Minirnum IノCad COntcnt 98 0/0'' may bc sufflxcd with thc dcscription Of

cxport items at Sl.No.2&3.

2.Quantity ofimportitcm may be a1lowed as 5753 MT inclusive of6%wastagc.

RA may takc suitablc conscqucntial actiOn accOrdingly.

Casc No.:1/12/81-Al」 C2/2017 Party Namc:GRAVITA INDIA Mcct No/Date:12/81-
1´TD                 ALC2/2017

0509.2017

HQ「 ilC RI′ A Irilc
Iン ic.No/Date:1310048672

04.07.2017

Status:

Dcfcrrcd

Defcr Datc:

17.10.2017

MSME for

,rO :01/8ll0s0l00256tnMl8i :13t24/040t00019/AMl8/

Casc No.:3/12/81-ALC2/2017 Party Namc:CHIRAG

INTI〕 RNATIONAlン

HQ File RI′ A Irilc

Decision : NC observed that application for the above AA was referred to
commcnts. NC dccided to await their comments and defer the case.

'l'he casc stands dclerred to 17.10.2017.

Mcct No/1)ate:12/81‐      Approvcd
ALC2/2017
05.09.2017

1ン ic No/1)ate:3010104083

18.072017

‐abovc AA as per DIPP uo No.

101/81/050/00258/Aヽ418/     :30/24/040/00012/AM18/

DccisiOn:NC dccidcd tO ratitt thC nOrms fOr thc
12/65/2017-′ I｀SW/121 datcd 18/09/2017 as undcr:

l2l 
1' Words "of relcvant thickness and grade" muy be suffixed with the description of

import itcms at Sl. No. I &2.
2' Quantity of import item Sl.No.l may be allowed as applied for i.e. 237.6 MT as

1.056 Kgs./Kg. contcnr in cxport item taking clue from sloN c-654.
3' Quantity of import itcm Sl.No .2 may be allowed as applied for i.e. 250 MT as 1.25

Kgs./Kg. contcnt in export itcm taking clue from sIoN c-570.

RA may takc suitable consequcntial action accordingly.

饉
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Casc No.:4/12/81-ALC2/2017 Party Name:AVDH00T    Mcct No/Datc:12/81‐      Approvcd
ENGINEERS PROP       Alン C2/2017
VASUDEO D YERAVDEKAR 0509.2017

HQ Filc RlンA「 ile 1ン ic.No/Datc:3‖ 0066819

陵1蹴班:1器肥:棚驚‰競1号鶏思片
CあNC AA tt pr ⅨP UO Nα

l.Quantity of impon itcm may bc a1lowcd as applied for i.c.300.39M 「́ as l.02

1   Kgs./Kgo contcntin cxportitcm taking clue from SION C-1627.

IRA rnay take suitable conscqucntial action accordingly.

iCase No。 :14/12/81-ALC2/2017 Parり Name:SHIVAl′ IK     McCt No/Date:12/8卜    Approvcd
‐                    BIMETAL CONTROLS LTD  ALC2/2017

05.09.2017

HQ Filc Rlン A Irile Lic.No/Date:0510403476

24.07.2017

abOvc AA as per DIPP UO No.

Advance Authorization may be ratified on repeat basis as their Advance

Authorization No. 0510398765 dated 09 '06'2016'

RA may take suitable consequential action accordingly'

case No.:7/l 2,/81-ALC220|7 Party Name:VIKARSH Meet No/Date l2l9l- Approved

STAMPINGS INDIA PVI" AI'CZI2OI1
lフTD. 05.092017

RLA File t'ic'No/Date:3 I 10066821
HQ File

124,0;8i70sotoo26zlAMtBl 
:31/83/040/000s4/AM18/ 2s'07'2017

Decision : NC decided to ratify the norms for the above AA as per MOS comments vide

theirUoNo.2(1a)/2017-.fDdated05.09.2017(copyenclosed)

RAmaytakesuitableconsequentialactionaccordingly.

:01781/050/00269/AM18/    :05/24/040/00175/AM18/

Dccision:NC decided to ratif17 the nOrms for thc
123 12/65/2017-TSW/123 datcd 18/09/2017 as undcr:

case雨。.鮒 2/81ム LCν20口 滞螢[駁ボ慧穐
1ン IMITI]D

RLA Filc

:05/23/040/00155/AM18/

Dccision:NC noted that DIPP VidC thCir UO

125/09/2017 has offcrcd commcntS as undcr:

Meet No/Datc:12/81-    Status:

ALC2/2017          1Dcfcrred
05.09.2017             .

1ン ic.No/Datc:0510403526 Dctr Datc:

27.072017             17.102017

No. 12/65/2017-′ 1｀SW/125 datcd  18

HQ Fllc

:01/81/050/00264/AM18/

1. WordS``Of relcvant thickncss and gradc"may bc sufflXCdヽ
vith thc dcscription of

a1lo、vcd as applicd for i.c.7323.75M′ 1｀ ,

Ns C-1984/  C-1984.
l1lo、vcd as applied for i.c.3027.15M′ l｀ ,

|ギ警7.. Ю
■| |:,   :



for export itcm No. 2, taking clue from SIONs C-19841 C-1984.
4. Quantity of import items at S1. No. 3 & 4 may be allowed as applied for i.e. 3045

MT& 1575 MT respectively as 1.05 Kgs./kg. content in export items at. No. 3 & 4
respcctively taking cluc from SION C-2004.

5. Iror fixation of norms for export product at Sl. No. 5, Department of Steel may be

consulted.

As commcnts for I'ixation of norms for the export product S1. No.5 is being obtained from
Ministry of Stecl. NC decided to defer the case. The case stands deferred to 17.10.2017 .

Casc No.:12/12/81-

AIフ C2/2017

HQ IrilC

:01/81/050/00267/AM18/

Parり Namc:LLOYDS LINE  Mcet No/Date:12/8卜     Approvcd
PIPES Iッ TD             ALC2/2017

05.09.2017

RLA「ilc              Lic.No/Date:0510403530
:05/23/040/00172/AM18/      28.072017

Decision :NC dccidcd to ratify the norms for the abovc AA as per DIPP UO No.
1216512017-1'SW/126 dated 18 10912017 as under :

l. Words "of rclcvant thickncss and grade" may be suffixed with the description of
126 impo( itcms at Sl. No. I to 4.

2. Quantity of impo( item at Sl. No. I may be allowed as applied for i.e. 5859 Ml', for
export item No. 1, taking cluc lrom SIONs C-1984/C-1984.

3. Quantity of import itcm at Sl. No. 2 may be allowed as applied for i.e. 2929.5 M'1,
for export item No. 2, taking clue from SIONs C-l984lC-1984.

4. Quantities of import items at Sl. No. 3 & 4 may be allowed as applied for i.e. 3150
M'l' cach as 1.05 Kgs./kg. content in export items at. No. 3 & 4 respectively taking
cluc from SION C-2004.

IIA may take suitable consequcntial action accordingly.

0「FIJINE AGENDA()Fン IEETING NO.12/81 DATED 05.09。 2017

Casc No.AR-140 M/S.MC COM INDUSl｀RIES(INDIA PRIVATE LIMITED

Decision : NC observed that reply of thc
awaity tlreir cornrncnts and defcr the casc.

'lhc case stands dcfcrrcd to l7.l 0.2017.

firm was referrcd to MSME for comments. NC decidcd to

可而而 下1民更
HQ Filc:01/81/050/00219/AM13/1)I〕 S.H
RIン A Ir‖ c:05/24/040/00168/AM13/

finn was referred to MSMII for comments. NC decided to

HQ Filc:01/81/50/416/AM14/D13S― II

RIン A Irilc:03/95/040/000615/AM14

Ratification of norms in respect of AA No. 03 10756580 dated 0l.l I .2013.

Modincation/alllcndment of Яxed nollHs in reSpcct Of AA No.0510331816
datcd 09.082012.

NC observcd of qry

31

127

ⅣIcctinQ No. 12/81

Datcd:-0509.2017

Subicct:-

０
０
つ
ん

Casc No.AR-141
No.  12/81

I)atcdi-05.09.2017

Subject:-

―
n.

↓識膠 P

棚 辮 :



Decision : NC
reminder sent orr

awaity their comments and defer thc case.

'llrc case stands deferred to I 7. I 0 .2011 .

M/S.MC COM IRIDUSTRIES(INDIA)PRIVA´ I｀ EIンIMITED
HO Filc:01/81/050/00073/AM14/DES.H

RLA Filc1 03/95/040/O1054/AM13/

Ratificalion of norms in tofAA lヾo.0310729610 datcd 26.03.2013.

Decision : NC observed that representation of the firm was referred to MSME, for comments. NC
decided to await their comments and defer the case.

The case stands deferred to 17.1 0.2017 .

M/S.IンM WIND POWER BLADES INDIA
HQ Irile:o1/81/050/00080/AM16/

RLA FHc:07/24/040/00435/AM15/

Fixation of norms in respect ofノ Aヽ No. 0710107924 datcd 25.03.2015tr

observed that representation of the firm was referred to C&PC lor commeltts and

1 1 .09.201 7. NC decidcd to await their comments and delcr thc casc'

'l'hc case stands deferred to

M/S.1ッM WIND POWER BLADl〕 S INDIA PVT.1ッ IMIT[〕 D

「
ilc1 01/81/050/00092/ノ M`16/

RLA「 ilc:07/24/040/00441/AⅣ l15/

Decision : NC observed that representation of' the tirm was rcferrcd to Udgt'U

reminder sent on 1 I .09.2017. NC decided to await their corntnents and defer thc casc.

'l'hc case stands deferred to I 7. 1 0.2011 .

M/S AIン S′ I｀OM INDIA lンIMITI]D

Irilc:01/81/050/00261/AM16/1)1〕 S.I1/

RIフ A Irilc:03/94/040/00278/AM16/

Subject: Rttincation of Norms of Advallcc
21.07.2015.

Authorization No  0310797468 datcd

Decision: NC decided to ratify the rrorrns for the above AA as pcr DIII cornrncnts UO No.

TSWB 3/190/2015 dated 28.07.2017(copy Cnc10scd).

RA take suitablc action accordin

M/S.13HンCARElン 1ヽ41TI〕 D
Irilc:01/81/050/00619/AM15/1)I〕 S― I1/

RLA File:31/83/040/00228/AM15/

Rati「lcation of norms in rcspcct of advancc

datcd 20.01.2015.

itionofthefirmwasrclcrredtoC&PClorcornrnctrtsandreminder
sent on 1 1.09.20 17. NC decided to await their comments and deler the casc

'fhe case stands to 17.102017.

NAI‖ヤA'
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authorization No. 3110065219

―
―
―
∃

酬 蹴 塩路誅脅璃翻認llIム Pllll樫lI::鷺

Casc No.AR-142
Mccting No.12/81

Datcd:-05.09.2017

Casc No.AR-143

Mccting No. 12/81

Datcd:-05.09.2017

Case No.AR-144
Mceting No. 12/81

1)atcd:-05.09.2017

Case No.AR-146
Mccting No. 12/81

I)atcdi-05.09.2017

Casc No.AR-148
Mccting No.12/81

Datcd:-05.09.2017

u二j熟ぎ百沖頭

“

I「 静ヽlth
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SLrbiect:-

つ
４

，
Ｄ

…

Fixation of norlns in respcct of AA No. 0710107923 datcd 25 03.2015.
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Casc No.AR-149 01A)PRIVATE LIMITED

Mceting No.  12/81 File No:01/81/050ィ

Dated:‐ 05.09.2017

0710058415 dated 09.97.2008.   _

of advance authorization no.
Subject:

Decision: NC observed tl
to await their comments a

The case stands deferred I

lat representation ofthe flm was retered to MellY IOr COmmcI

Eld defer the case.

to 17.10.2017.

Casc No.AR-151 M/S ANIANITECHNOPLAST LIMITED
HO File No:01/81/050/00221/A―MectinA No.  12/81

Dated:‐ 05.09,2017

0510249179 dated ll.09.2009.     _

of Advance Authorization No.
Subject:

Decision: NC observed t

comments. NC decided tc

The case stands deferred'

that representation of the nm was reterred to υlrr tしncmlcalり lVlゝ :υ
Hノ

)await their comments and defer the casc.

to 17.10.2017.

Casc No,AR‐ 154 M/S.JAINSON CABLESINDlA PRIVATE LIMH LD
Meeting No.  12/81 HO File No:01/81/050/00442/…
Dated:‐ 05,09.2017

10133370 dated

17.09,2014.
Subject:-

ffithatfirmwasrequestedtoprovidetheintormatlonsougntDyUlrron
07.07.201',7 followe3d with reminder dated 2l.o8.2ol'l.NC decided to await reply of the firm and defer

the case.

The case stands deferred to l7' 10.2017 .

Case No.AR‐ 155 M/S.JArNSON CABLESINDIA PRIVATE LIMITED
Meeting No.  12/81 Ho File No:01/81/050/00215/AM16/DLS.l1/

Dated:-05,09.2017 RIA F‖e No:08/24/040/00095/AM16/

Subject:- RatincatiOn ofnomls in respcct of advance authoHzatioTlo.o810135610 dated

03.07.2015.         _

itt nm wぉ κquttel;:疋¶湖1。lW寵品器胤
tn離
∬le思

07.07.2017 followe3d with renlinder datd 21,08.20

the case.

The case stands defered to 17.10.2017. _________― 一――――一――――――一―――――一―――一――――――――――――――――――――一――

M/S.JAINSON CABLESINDIA PRIVATE LIMITEDCasc No.AR‐ 156
File No:01/81/050/00481/A―No.  12/81

RLA File｀ o:o8/24/040/00092/AM16/Dated:‐ 05.09.2017
ance Authorization No' 081013561I

dated 03.07.2015。

戻孫面

「

雨飛扇冨苗可薦罵市言薦蔦研蕪F百下面戻可百hbmalon sOught by DPP on
07.07.2017お‖owe3d with remll五 er dttd 21.08.2017.NC dedded 10 aWJt repけ ofthe nm and detr

…I躙 高職 3 濡覇'各勲曇巽醜
器



the case.

「
L29aS,Stands defelTed t0 1 7.10.2017.

Case No.AR‐ 161 M/s.ZENITH PRECiSi5雨
戸ミiπ弓ミ可竃瓦lπllTED

Mceting No. 12/81 File No:01/81/050/00296/AM15/
Dated:-05.09.2017 RLA File No:07/24/04

Ratincation of■ 011‖ s
dated 26.06.2014.

in respect of advance arthorffi
Decision:NC observed that 

"pplicto await their comments and defer the case.

The case stands ttferred tO 17.10.2017.

Case No.AR‐ 236 M/S,WORTHY ENGINEERING
Mceting No.  12/81 File No:01/81/050/00468/AM15/
Dated:‐ 05.09.2017

MOdincation Of

…

1l dated 10.10.2014.

Decision: NC observed that applia
to await their comments and defer the case.

Thc case stands de■ rred t0 17.10.2017.

141

Case No.AR‐ 245
Mceting No. 12/81

Dated:‐ 05.09,2017 RLA File No:05/23/040./00285/AM17/
Subject: in respect of advance auttrorization nolitO+00+ZZRatincation Of nolllls

datcd 15.11.2016.
Decision:NC dedded i9■

ti■
the noms fOr the above AA as per DIPP UoP No.12/65/2017・ :

TSW/245‐A/R dated 18/09/2017 as under:

1.Quandty ofimport hem may be al10wed as applied fori.e.60 Nos.On net to net basis,

RA may take stttabtt consequendJ aclon accordinJy.

Date:04.10.2017

Place:New Delhi

/

0%
Deputy directOr Ceneral Foreign Trade

w
(Vinod-Kumar Kashyap )
Foreign Trade Development Offic€r

!it-t,,t -t,,,.:, .r r,t,t
Vrrl' '

o.謂認
…

,
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No.7′ 232′2017‐TSW
DEPARTMENT OF!NDUSTR:AL POL:CY&PROMOT10N

(TSW Section)
,■彙彙彙十ナ彙

SubieCt:Advance Authorization No.0710103418 dated 04-04-2014-M/S lmage
Labels Pvt.Ltd.

Ref:DGFT UO No.01ノ 81/50/450ノAM-17/DES-2ノ 16 Dated 26-07-2017

1n the past for rnanufacture of same eXport product, 10%Wastage waS

a‖owed.Accordingly,fo‖ owing norrns are recOrnrnended:―

DGFT〔 DES… !:)

74,140 Kg

_65-

(NAり/LAL)
Consuitant



ヘ

Government oflndia

Department of HeavY lndustry

TSVV(B)SectiOn
*****

Ⅵ 靡 AP
|              , ,,■ ●1

OS 69・ 2oノ7

Ref: ID No 01/81/50/337/AM-17/DES‖

AA No ll10028230 BHEL

The following information may be provided to examine the
application:

1. Weight balancing for Export Product 1.

2. Net Weight of ltem 7 in both Export Product separately.
3. Calculation of CRNGO core dimensions from Export Product

Rating

I

--(K.K. Tiwari)
lndustrialAdvisor

DGFT, DES.I

F. No.3/3/2017-TSW(B)

-36-
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Departllllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 05/09/2017-Case No.8/12/81(Ⅳ 1/S Apar lndustries Limited)(Advance

Authorization No.3410042571 dated 30。 09。2016)

Advance authorization may be ratified as under:

Taking clue from SION C-l3g4,quantities of import items may be allowed as under:

(i) Import item No.l viz. Aluminium Ingots as 1.02 Kgs. /Kg. content in the

export product.

(iD Import item No. 2 viz. Magnesium as 1.10 Kgs. /Kg. content in the export

product as claimed by the firm.

(iii) Import item No.3 viz. Silicon as 1.075 Kgs. /Kg. content in the export

product as claimed by the firm.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/65/2017-TS恥″/51 dated

請鐵脳鞘鮮鰹軍lll

u    二||_

18/09/2017

´3■ ―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05t09t2017 - Case No. 29l20/81(M/s Mauria Udyog Limited) (Advance

Authorization No. 05 10400508 dated 28.11.2016)

Reply submitted by the firm vide their letter dated 2410812017 has been perused which

is not complete/proper and they may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 4, 5, ll & 11A of Standard Deficiency
Format, export product (part)wise.

Norms committee may take a view

41111i『
下了
=!し,

Development Officer
Norms CoIIImittee II

DIPP No.12/65/2017-TSW/59 dtted

:聯熾 鱗 響 彗ヽ
1爆悪暴群獣職1

\Hls -/--/' \"., i.:i

:' -"" t"

18/09/2017

_3q一



Government of India

Ministry of Electronics and Information 'fechnology

Depafiment of Inlbrmation Technology

Electronics Niketan, 6, CGO Complex
New Delhi-110003

ム|

oメ メト2°
lブ

Sub: Ratification of norms in terms of Para 4.7 of IIBP. (Vol.l) in respect of Advance

Authorization No 0510400632 dated 06.12.2016 issued in favour of M/s. Digidrives Pvt.

Ltd. Faridabad

Reference DGFT Ll.O No. 07gll5ol445lAM|ZlDIiS-11/406 dated 22.12-2016 vide which

comments of this Department have been sought on the above mentioned application of M/s'

Digidrives Pvt. t,td., Faridabad for export of'control Panel for AC I)rive"'

2. The FoB value of exporl is Rs. 6,715,000.00 (us$97,601'74)

and CIIr value of Import is Rs. 4,116,000'00 (US$ 59,825'58)'

3. The application has been examined in the Department of Information Technology from

technical angle. The party was requested to provide justification on export product and

composition of each s.i of export proiuct. Qualtiiy ol'import items required to manufacture one

unit of export product, wastage and importtf Inrltt.. ACs lor impo( of the INVIIR;IIR ACs'

The party has clarified that the item Inerter ACs is clescribed as "Frequency Converter" which

converts AC voltage into variable AC voltage with respect to variable frequency used to control

of speed of'AC nlotor and it is not nir Con<iitioner(AC)'

4. Based on the details provided by the party, this Department recommends ratification of norms

of advance authorization On net to net basis with accountability clause on nil wastage basis

(Asha Nangia)
Director

van w DelVinod l(umat
McitY U.〇 .No. 17(15)/2017‐ IPHヽ

r dated l.08.2017

貯

-33-
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才  f百百R!し,

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0510912017- case No. 7/23181 (M/s Eswari Global Metal Industries Pvt.

ItO.j l4Ovance Authorization No. 0710111005 dated 19.01.20f 7)

Advance Authorisation may be ratified as under:

l. Words "Minimum Lead content 98 Yo- may be suffixed with the description

of export items at Sl. No.2 &3.
2. Quantity of import item may be allowed as 2887 MT inclusive of 6 o/o

wastage.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/65/2017-TSW/65 dated 18/09/2017

:驚鵠躍鱗 驀鷲

u燃 撫11■

-7o―
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Advance Authorisation may be ratified as under:

l. Words..Minimum Lead contentgSo/o- may be suffixed with "Lead alloys" in

the description of exPort item.

2. Words .. iead Content 50.3 % may be suffixed with the description of import

item.
3. Quantity of import item may be allowed as applied for i-e. 2500 MT'

Norms committee maY take a view
'/ -----Z7 tgl -rr t-)7

(S.K.Jain)
Development Officer

Departlment of lndustrial Policy`&Promotion

(TSV/)

NC Ⅳleeting dated 05/09/2017‐ Case No。 2/26/81(Ⅳ1/S Pi10t lndustries Ltd。 )(Advance
Authorization No.0510401887 dated 07.03.2017)

Norms Committee II
DIPP No.12/65/2017-TSW/72 datcd 18/09/2017

ギ峙 :≒
1,II:|.lil

一打1-
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Departrlllent of lndustrial Policy 8ζ  Promotion

CSW)

NC Meeting dated 05/09/2017‐ Case No.37/3/81(M/sR.R.Kabel Limited)(Advance

Authorization No.0310811810 dated 14.03.2017)

Reply subrnitted by the f1111l Vide their letter dated 10/07/2017 has been perused which

is not completc/proper and they inay bc asked to subFnitthe following information:

1. Detailed calculations fbr the rcquirement of each raw material,export product wise

supportcd by thc Cross sectional diagram ofthe cable/]Buyers data shect.

2. Net weight per I⊂ N4of each Cable

3. 4ヽatcrial balancing viz.net content ofeach imported and indigenous input,export

product、visc,per Kヽ4 ofexport product.

NollllS COmΠlittee may take a view

´ キ i薦言12。 ,片
(S.Ko Jain)

Development Offlcer

:I:羊FミI;t,」を:;;ドギ;:Tsw/76 dated 18/09/2017

イ       
こ

 ヽ )じ へυ Wi■ '｀ 1二」L.■7下)じ へυ Wi"llJ=「■
…Tq*q f+i!rBALJ|T SINGH

slrr qlrRrlrrr fr*w rEnqrY
D.pdy Olroctq O.n.rrl ot Forlgn T.rd.

R-<lt qnqr< q67fifmr,
Dlrectotrta Oanorel ot Forslit,r \..r'2

qrF.w r--ii n.lq.i.:
Mlnlat.y olca.r,i.... .s a ..

wjr-, 1...i. -:+ -. :
Udyog Br.a*'En, {{'\! Cr,.,l-' .\,..
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0510912017 - Case No. 13/12181 (M/s Rajhans Metals Private Limited)
(Advance Authorization No. 2410042167 dated 31.03.2017)

Firm may be asked to submit the following details:

Composition of brass in export item.
Information in respect of Sl. No. 5 &. ll of Standard Deficiency Format.

Norms committee may take a view

′
´

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/65/2017-TSW/80 dated 18/09/2017

１

２

,t・

■ヽ    1   1 .| ` へ■
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0510912017- Case No. 8/3/81 (M/s Associated Pigments Ltd.) (Advance

Autho rization No. 0210207 512 d ated 03.0 4.2017)

Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as 3174 MT taking clue from SION

c-l153

Norms committee may take a view

/レ
～
豫 lし :ル

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1216512017-TSW81 dated 18/09/2017

-\'t -
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0510912017- Case No. 1719/81 (M/s Nitson and Amitsu Building Systems

Private Limited) (Advance Authorization No. 0510402502 dated 09.05.2017)

Firm may be asked to submit the following information:

2. Information in respect of Sl. No. 3, 4, 5 & I I of Standard Deficiency Format, export

product wise.
3. Detailed calculations/basis for the quantities of import items.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms CoIIImittee II

DIPP No.12/65/2017¨ TSヽ//84 datcd 18/09/2017

―ケ5-



⌒

。為 暉

-----/ ---
Jvforrz_r

(S. K.Jain) -
Development Officer

DepartIIlent of lndustrial Policy“ &Promotion

(TSW)

NC Ⅳleeting dated 05/09/2017-Case No。 19/9/81(Ⅳ 1/S Rahee Track Technologies Private
Limited)(Advance Authorization No.0210207596 dated 15.05。 2017)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3, 4, 5 & 1 1 of Standard Deficiency Format, export

product wise.
2. Detailed calculations/basis for the quantities of import items.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/65/2017-TSW/85 dated 18/09/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0510912017 - Case No. 1419/81 (M/s Magppie International Limited)
(Advance Authorization No. 0510402644 dated 19.05.2017)

Advance Authorisation may be ratified as under:

1. Words "other than rectangular/square shape or having straight edges & containing

231000 Kgs. of Non-Magnetic Stainless Steel (Grade 201) " may be suffixed with the

description of export product.
2. Words "of relevant grade & thickness" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 300300 Kgs. as 1.30 Kgs./Kg.
content in the export products as per SION C-832.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Co】 mmittee II

DIPP No.12/65/2017-TSW/88 dated 18/09/2017
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(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/65/2017-TSヽ ″/90 datcd
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18/09/2017
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Departllllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 05/09/2017-Case No.12/9/81(M/s KEI Industries Limited)(Advance
Authorization No.0510402671 dated 23.05。 2017)

Firm may be asked to submit the following information:

1. Net weight of each Cable

2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
Norms committee may take a view
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4議語 日ヽ多
Development Ofrlcer

Departnlent of lndustrial POlicyど &Promotion

(TSW)

NC Rtteeting dated 05/09/2017… Case No.2/12/81 (Mノ s Veer‐ 0‐ Metals Pvt.Limited)

(Advance Authorization No.0710111669 dated 26.05。
2017)

Fillll rnay be asked to subrnit the following information:

1. Specific list of Sheet metal components with their quantities in Nos. and net

weights thereof.
2. Information in respect of Sl. No. 3, 4, 5, 11 & 11A of Standard Deficiency

Format-comPonent wise.

3. Total requirement of each import item, export product wise, in a tabular form

Norms committee maY take a view

Norms Committee II
DIPP No.12/65/2017-TSW/93 dated

U纂滞 螺二11lI

18/09/2017
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(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/65/2017-TSW/95 dated 18/09/2017

Departlllent of lndustrial Policy“ &Promotion

(TSW)

NC ⅣIeeting dated 05/09/2017‐ Case No。 18/9/81(lⅥ /S Priyanka lndia Pvt.Ltd。)(Advance
Authorization No.0510402765 dated 30。 05。2017)

Advance Authorisation may be ratified as under:

l. Export item to contain 140000 Kgs. of Magnetic Stainless Steel Grade 430.

2. Words "of relevant thickness" may be suffixed with the description of import item and

quantity may be allowed as applied for i.e. 154000 Kgs. as 1.10 Kgs./kg. content in

export item.

Norms committee may take a view
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Departlllent of lndustrial Policy“ &PromotiOn

(TSW)

NC Ⅳleeting dated 05/09/2017-Case No.20/9/81(Ⅳ 1/S Rahee Track TeChnologies Private
LiΠlited)(Advance Authorization No.0210207640 dated 30.05.2017)

Fillll rnay be asked to sublnit the fonowing information:

1. Inforrnation in respect of Sl.No.3,4,5 8ι  ll of Standard lDeflciency Format,export

2憮乳鳳1“。nダbぷ sおHhe quantitts oimpo■■em&
Norms committee maY take a view

:I十キPまI;ttダt:;;ぎギ号:Tsw/96 datcd

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 05l0gt20ll - case No. 3219/81 (M/s Diamond Engineering (Chennai)

Pvt. Limit"a; la.arorrce Authorization No. 0410163180 dated 02'06'2017)

Advance Authorization may be ratified as under:

1. Words "containing 2g72.t7 MT of 436 Grade steel plates " may be suffixed with the

description of exPort item.

2. Word ..Relevant,, may be prefixed with the description of import item and its quantity

may be allowed as 3121.4 MT as 1.05 Kgs./Kg. content in export items'

Norms committee maY take a view

/燎 ヽ 1嗜
ル

(S.Ko Jain)

Development Ofrlcer

Norms Committee I
E)IPP No.12/65/2017¨ TSW/100 dated 18/09/2017
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Departlment of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated 05/09/2017‐ Case No.45/9/81(M/s｀40ntex Glass Fibre lndo PVt.

Limited)(Advance Authorization No。 0310813758 dated 05.06.2017)

Ad総1訊lぶ穆篤『鴨:.瑞腸濯let為電躍.紺rl謂I為鷺:翼
No.8/81 dated 28.07.2015:

1.  Quantity of export product rnay also bc specifled as 365855 Sq.NIItrs. in

addition to its Weight,

2.Qualltity of import item at Sl.No.l may be a1loWCd as 40275 Kgs.
inclusive of a wastage of 5.300/0.

3.Quantity Of import itcm at Sl.No.2 ma_y be allowcd as 18675 Kgs.(300000

S%M廿→ hdudve ofa wtta「
¶ .tl難

・
be ttoWCd宙価 n2%of FOB4.Quantity Of import item at Sl

valuc of exports.

5.Quantity ofimportitem at Sl.No.4 may be alloWcd as 14100 Kgs.on netto

net basis as clairned by the flrrn

Nolll.S COmlnittee may take a vie、 v

1́響憲〕Lし 1み
(S.Ko Jain)

Development OfflCer

:IfilまI;t,ダt:;;ぎギ;:Tsw/101 dated 18/09/2017
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^ Government Oflndia

Department Of Heavy lndustry

TSW(3)SecuOn
*****

AA No:11loo28288-BHEL

ID No.o1/81/50/323/AM-17/DES,‖

bS. o? 'Lol'1

Ref:

The infOrmatiOn subrnitted by the applicant in s.No.lb Of Appendix

4E is NIL. TherefOre′ the rnanufacturing Of export product is nOt clear.

2   DES‐‖may decide the case as per pOlicy/prOcedure.

/'2--
l-------
(K.K. Tiwari)

lndustrial Advisor
Dv.DGFT,DES.ll

F.No.3/6フ/2017-TsIA/(B)
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(S.Ko Jain)

Departl■ent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 05/09/2017-Case No.35/9ノ 81(M/s Jain Metal Rolling Mills)(Advance

Authorization No。 0410163207 dated 08.06.2017)

Advance Authorisation may be ratifled as under on repeat basis as per their

Advance Authorization No.0410160382 dated 06.04.2015 ratifled in NC meeting No.

24/81 dated 08/03/2016:

1.Quantity of import item may be allowed as 868.44 MTas l.3422 Kgs./Kg.of
export item.

Norms comlnittee may take a view

″  
一

Development Officer

Norms Committee Ⅱ
DIPP No.12/65/2017-TSW/104 datcd 18/09/2017
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Norms Committee Ⅱ
DIPP No.12/65/2017-TSW/105 dated 18/09/2017

ノワ
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 05t0g12017- case No. 3719/81 (M/s Jain Metat Rolling Milts) (Advance

Authorization No. 0410163206 dated 08'06'2017)

Advance Authorisation may be ratified as under on repeat basis as per their

Advance Authorization No. 0410160382 dated 06.04.2015 ratified in NC meeting No'

24 l8l dated 081 03 12016:

1 . Quantity of import item may be allowed as 868.44 MT as l '3422 Kgs'/Kg' of

exPort item .

Norms committee maY take a view 
4#

?t q..\L,t,
(S.K.Jain)

Development Officer
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Departョnent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 05t0gt2017 - case No. 10/12l81(NOs KEr Industries Limited) (Advance

Authorization No. 0510403164 dated 19.06.2017)

Firm may be asked to submit the following information:

1. Net weight of each Cable

2. Materiai- balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
Norms committee maY take a view

/多
〆
面 ″・ 1・_1と

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/65/2017-TSW/110 dated 18/09/2017
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Departlment Of lndustriaI POlicy`覧 PromotiOn

(TSW)

NC Meeting dated 05/09/2017-Case No.53/9/81(M/s Sterlite Power TransmissiOn Limited)

(Advance AuthorizatiOn No。 0310814162 dated 21.06.2017)

Advancc Authorisation lnay be ratifled as under:

1.

２

３

．

4.

5.

Net weight of export items at Sl. No. 1,2 &. 3 may be specifie d as 20700 Kgs.,
4013 Kgs. &91420 Kgs. respectively.
word "Greased" may be suffixed with the description of export item at Sl. No. 3.
Quantity of import item at Sl. No. l(High Carbon Steel Wire/Rod) may be allowedas applied for i.e. lll.27l MT as 1.02 Kgs./Kg. content in the export items,
taking clue from SION C-7.
Quantity of import item at Sl. No. 2(zinc) may be allowed as 4.363 MT as 4 o/o

weight of steel content in export items, taking clue from sIoN c-7.
Quantity of import item at Sl. No. 3 (Overhead Conductor Grease) may be allowed
upto 2 % of FOB value of export item at Sl. No. 3.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No12/65/2017-TSW/112 dated

′
´
にに■,し

(S.Ko Jain)
Development offlcer

L

18/09/2017
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DepartIIlent of lndustrial Policy`&PromotiOn

(TSW)

Dチ 0り。20'7

NC Meeting dated 0't0gt20l7- Case No. 36/9/81 (M/s Jain Metal Rolling Mills) (Advance

Authorization No. 041016327 1 dated 23.06.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i.e. 1099.791 MT

taking clue from SION C-l153

Norms committee may take a view

,"":,{rffi,\tY"1 
Y-

Norms Committee Ⅱ
DIPP No.12/65/2017-TSW/114 dated 18/09/2017
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Department of Industrial Policy & Promotion
(rsw)

)t5
o-r.o 1. 20tJ

Z-{hrL-r,
(S. K.Jain) 'L

Development Officer

NC Meeting dated 0510912017- Case No. 38/9/81 (M/s Jain Metat Rolling Mills) (Advance
Authorization No. 0410163270 dated 23.06.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i.e. 1200 MT as
1.06 Kgs./Kg. content in export item taking clue from SION C-l 195

Norms committee may take a view

Norms Committee II
DIPP No.1216512017-TSW1 l5 dated 18/09/2017
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 0510912017 - Case No. 1ll12l81 (M/s Kumar Industries) (Advance
Authorization No. 0510403288 dated 30.06.2017)

Advance Authorisation may be ratified as under on repeat basis:

l. Words "containing 197000 Kgs. of Stainless Steel Grad e 201" may be suffixed with the
description of export item.

2' Words "of relevant thickness and grade" may be suffixed with the description of import
item and its quantity may be allowed u, uppti"d for i.e. 216700 Kgs. as l.l0 Kgs./Kg.
content in export items.

Norms committee may take a view

1 +-

-

\ Pl .i\lL*r 
-(S.K.Jain) t L

Development OfficerNorms COmmittee Ⅱ
DIPP No.12/65/2017-TSw/118 dated 18/09/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0510912017- Case No. 2619/81 (M/s Eswari Global Metal Industries Pvt.
Ltd.) (Advance Authorization No. 0710111858 dated 04.07.2017)

Advance Authorisation may be ratified as under:

l. Words "Minimum Lead content 98 oh" may be suffixed with the description
of export items at Sl. No.2 &3.

2. Quantity of import item may be allowed as 5753 MT inclusive of 6 o/o

wastage.

Norms committee may take a view

ノ七示¬レ,ル
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/65/2017-TSW/119 datcd 18/09/2017
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Department of Industrial Policy & Promotion
(rsw)

NC meeting dated 0510912017- Case No. 3/12181 (M/s Chirag International) (Advance

Authorization No. 3010104083 dated 18.07.2017)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may be pre-fixed with the description of import items Sl.

No 1&2.
Quantity of import item at Sl. No. I may be allowed as 237.6 MT as

1.056 Kgs./Kg. content in export item at Sl. No. 1 taking clue from SION
c-654.
Quantity of import item at Sl. No. 2 may be allowed as 250 MT as

1.25 Kgs. /Kg. content in export item at Sl. No. 2 taking clue from SION
c-570.

Norms committee may take a view

―lソ
1ミ lレ:シ

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.12/65/2017-TSW/121 datcd 18/09/2017

2.

3.
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(TSW)

NC Meeting dated 0510912017- Case No. 4/12l8f (M/s Avdhoot Engineers) (Advance
Authorization No. 31 f0066819 dated 20.07.2017)

Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as applied for i.e. 300.39 MT as
1.02 Kgs./Kg. content in export item taking clue from SION C-1627.

Norms committee may take a view

/多´瀬高|“ル
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/65/2017-TSW/122 dated 18/09/2017
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Department of Industrial Policy & Promotion

(rsw)

6E ol./o /7

NC Meeting dated 0510912017- Case No. l4l12l81 ( M/s. Shivalik Bimetat Controts
Limited ) (Advance Authorization No.0510403476 dated 24.07.2017)

Advance Authorization may be ratified on repeat basis as their Advance Authori zation
No. 0510398765 dated 09.06.2016.

Norms committee may take a view
-L-1-

[9 t-r I Lrr L_
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. 1216512017-TSWI23 dated tB t0gt20t7
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norm in terms of Para 4.7 of HBp (Vol-l) for Advance No
31 10066821 dated 25.07.2017 of M/s Vikarsh Stamping lndia pvt Limited, pune.

DGFT may refer to their UO No 01/81/50/262IAM-18/DES-2128 dated
30.07.2017 for ratification of above mentioned Advance Authorization of M/s vikarsh
Stampings lndia Pvt Limited, Pune.

ln view of the above, Ministry of Steel recommends the import of 101.5 MT
cold Rolled Grain oriented (cRGo) Electrical steel coils of relevant grade of prime
quality of relevant grade against export of 100 MT cRGo slit coils lubject to the
condition that width of imported coils is more than the respective width of export
products.

ti&lCr
(S.KBh-atnagar)

Deputy lndustrial Adviser

9.lr! Yino.d_Kashyap, FTDO, NC-il, DGFT, Udyog Bhawan, New Dethi.
Ministry of Steel U.O.No. 2(14)t2O
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0510912017 - Case No. 9/12181 (M/s Apollo Metalex Pvt. Limited)
(Advance Authorization No. 0510403526 dated 27.07.2017)

Advance Authorization may be ratified as under:

1. Words "of relevant thickness and grade" may be suffixed with the
description of import items at Sl. No. 1 to 4.

2. Quantity of import item at Sl. No. I may be allowed as applied for i.e.
7323-75 MT, for export item No. l, taking clue from SIoNs c-lgg4l
c-1984.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.
3027.15 MT, for export item No. 2, taking clue from slrjNs c-lgg4l
c-1984.

4. Quantity of import items at Sl. No. 3 & 4 may be allowed as applied for
i.e.3045 MT & 1575 MT respectively as 1.05 Kgs./kg. content in export
items at. No. 3 & 4 respectively taking clue from sloN c-zoo+.

5- For fixation of norms for export product at Sl. No. 5, Department of Steel
may be consulted.

Norms committee may take a view

Ipl "rsp,,
(S.K.Jain) t-

Development Officer

Ng4ns Committee I
DIPP No. 1216512017-TSW/125 dated 18/09/2017
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(S.Ko Jain)

Development offlcer

Departlllent of lndustrial Policy`&PromOtiOn

(TSW)

NC Meeting dated 0510912017 - Case No.l2ll2t81 (M/s Lloyds Line pipes Ltd.) (Advance
Authorization No. 0510403530 dated 28.07.2017)

Advance Authorisation may be ratified as under on repeat basis:

1' Words "of relevant thickness and grade" may be suffixed with the description of import
items at Sl. No. I to 4.

2' Quantity of import item at Sl. No. I may be allowed as applied for i.e. 5g59 MT, for
exporr item No. l, taking clue from SIoNs c-rgg4lc-lgg4.

3' Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 2g2g5 MT, for
export item No. 2, taking crue from SIoNs c-rgg4rc-rgg4.4' Quantities of import items at Sl. No. 3 &, 4 may be allowed as applied for i.e. 3150 MT
each as 1'05 Kgs./kg. content in export items at. No. 3 & 4 respeciivety taking clue fromsIoN C-2004.

Norms committee may take a view

Norms Committee Ⅱ
DIPP NO.12/65/2017-TSw/126 dated   18/09/2017
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o「 o91201■Department of Heavy lndustry

Udyog Bhavan,New Delhi

Ref:AA No 310797468 Alstorn Vadodra.
ExpOrt Product:stator Core larninations

lmport
ltem l,2-%age wastage repeat ofAA3410041526dt 21ノ 9′2015.

件:用 製 ξ格 猟 せI鵠 畔 殿 珊 」T需出 evtt b bw釘
NC maytake a view

臨
lndustrial Adviser

DyDGFT,DES― ||
丁SVVB 3/190/2015 dated 28/7/2017
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 01t0gt20l7 - Case No. A/R-245 (ltUs Luxfer Uttam India Pvt. Limited)

(Advance Authorization No. 0510400422 dated 15.f 1.2016)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i.e. 60 Nos. on net to

net basis

Norms committee may take a view -/ - ? --:-:-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1216512017-TSW245-A/R dated 18/09/2017


